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e T 8.5,2007 The Applicant is working as Divisional

i Accountant under the Respondent No.2 and
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' Engineer, Resource Division, Agartala. He had
Cd..&.ﬁ.\..?)...’ g‘)‘%‘:."“““ ' § } . . . . . T
. : : earlier approached this Tribunal in O.A.
Do Re » Nb.238/2005 for con&deratmn of his case for |
. /- _ \!ﬂf": ' permanent absorption as Divisional Accountant —
/ st
. , = ) L C e
. P LCiL_Q \ Qﬂ‘\'}} | _ and not to repatriate him till a decision is taken
‘ \W ry\\)\\ u&mﬁ The said C.A. was disposed of along with other
X _ . . .
b’(/_ - - /e/@Q : , 0O.A.s on 21.03.2007, paragraphs 2, 3 & 4 of
- AL V- A : '
0&)‘ W which order is quoted as under:
. . . “2. Respondents have filed their written
' ! - statements. Appiicants aiso submitted
. + additional affidavits in the cases. We have
vy heard Mr.M.Chanda, learned counsel for
< %, the Applicants and Mr. Buzarbaruah,
: ) ' " learned counsel for the Government of
; , Arunachal Pradesh. Paragraph 5 of the

written statement filed by the Respondent /
No.11, which is relevant for this cases, is
reproduced herein below: -
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8.5.2007

,,,,,,,,

“B eeeereneniieeiiienae. the. State of
Arunachal  Pradesh ithrough its
Principal Secretary {Finance)
Government of Arunachal Pradesh
has formulated a scheme for taking
over the Administrative control of °
the cadres of Senior DAO/DAO
Grade-1/DAO Grade II and DA of
PHE/RWD/IFCD/PWD/Power
Department of Arunachal Pradesh
from the control ;of Arunachal
Pradesh, etc. Shillong. The said
scheme has. been 'sent to the
Accountant General (A&E)
Meghalaya, Arunachal Pradesh etc.,
Shillong for taking . over of the
administrative control ;ozf the cadre of
Divisional Accountanti from the later
vide office letter dated 30.7.2005.
This has been donein ¢ onsonance to
cabinet - decision P taken on

28.11.2001." .

3. When the matter .came up for hearing,
learned counsel for -the Applicants Mr. M.
Chanda submits that.l there are
developments in these cases and the
Government of Arunachal: Pradesh have
proposed a scheme for taking entire
Accounts set up from the Accountant
General (A&E), Meghalaya, Arunachal
Pradesh, etc., Shillong andI the proposal is
under active cons;deratlon but final
approval is awaited. He furither submitted
considering the development took place in
all these matters Applicants will be
satisfied if they are permitted to submit
comprehensive representation with a -
direction to the concerned Respondents to
consider and dispose of the same and take
a decision within a time frame. Counsel for
the Respondents has no objection in
adopting such course of ac,'tion.

I

4. Accordingly, we direct the Applicants to
make individual I comprehensive
representations before 'the concerned
Respondents forthwith dnd on receipt of
such representations, the Sclld Respondents
shall consider and dzspose of the same and
take a decision thereon within a time frame
of three months thereafter.”

|
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' CGSC has not recelved mstructmn as

-quo order shall conﬁnue till such ti

=

Mr. M. U. Ahmed, f“ie-arned Addl.

_yet He requested for further tlme Two

weeks further time is allowed.

_ Post the case on 17.7.2007. Status

Vice-Chairman

Considering the issue involved | am
of the view that the O.A. has to be
admitted, Admit.

Responden’ks.

Issue notice to  the
Leamed counsel for the _
Applicant will pay process for issuance of
notice o Resﬁondents é6to 10.

Post on 20.8.2007. Interim order sholl o

con’nnue till then. ,\/

‘Vice-Chairman

20.8.2007 Post the case om.za? 2007 granting
Y} g or- | four weeks time to file, repl‘y statement.
| interim order will continue Sill s ch time,
f/ ~ : ‘ \/icé-Chc:irmqn
2o 2O o/ | |
| W cmmtelq. ' 20907 . Reply not filed. Further 3 weeks time
(J}Z\‘/ T &\‘/ is granted to file reply. |
,.11\'»%\ 2)/3|°F .'P(?t on 12.11.07 for o‘ er. Interim
Nohee % OY ngf%p - ¥

)Q )’lﬁo (o vo-“j 'Y@?/j"q’,o

order will continue.

Vice-Chairman
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0.A. is prematured.

within four weeks.

A 11207 ’
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Conseq‘uently, Applicant made

réﬁresentation (Annexure-9) da%ed 3.5.2007.

' lApplicant apprehending  that Le may be
. /

‘ réﬁafriated to his parent cadre has filed this O.A.

Heard Mr.M.Chanda, learned counsel for
Mr.M.U.Ahmed, learned Addl.

that the

the Applicant.

C.G.S.C. submits Applicant has -

approached this’ Tribunal dnly on apprehension

and there is no cause of action 1an;d hence the

However, considering the lissue invélved

Respondents’ counsel is dir:e,cted to take

' ins‘t'r'uction as to whether there is Iany proposal to

' repatriate the Applicant to his parent cadre or not

Post the case on Ol.Oé.ZOO’/. In the
today shall be

—

Vice~Chairman

meantime status quo as on
LY

maintained.

Mr. M. U. Ahmed, learned Addl.

C.G.S.C. has not received any-instruction.

Four weeks' time is allowed.
Post the case on 02.07.2007. In the

meantime status quo order shall continue.

T

Vice~Chairman
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. \ !
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‘Pradesh is cbsen’r The authorities of Govt.

‘ of Arunachdal Pradesh are also free to file

their written statement by 12.12. 2007

T

EE None has also entered appearance-

for the Govt. of Tripura.

matfer * "on + 12.12.2007

. Call  this
-awaiting  written statement from the
gesponden'rs'.
, Interim order which was gronted'

earlier shall continue to remain in force
until the next date.

i Send copies of this order to the

Iéespondenfs in the addresses given in the

Original Application.
i _
:
] (M.R.Mohanty)
i Vice-Chairman:
P
Pro
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¢ Call this matter on 19.12.2007 i
104" X, ) - / :
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O.A. 112/2007 »
~J

07.01.2008  Wiitten statement is undertaken to be

| filed in course of the day. MrS.Nath, leamed

counsel cppécring for the Applicant seeks four

weeks time to file rejoinder. Prayer is allowed.

Cdll this matter on 07.02.2008 awaiting
rejoinder from the Applicant.

Interim order shall continue to r‘emoi'n in
force till the next date. _

- ,

(Km ' w{’lm;:

Member (A) Vice-Chairman
/bb/
GROS2008 Catkthiz marr oxax1 Yo2H0E.
07.02.2008. Call this matter on 19.3.2008
for hearing.
{Khushiram) (M.R. Mohanty)
Member (A) VICP Chairman
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8-

19.03.2008

Heard Mr M (‘handa, le'xned'
(‘ounsei appeanng for the “Applicant;
Mrs M.U. Ahmed; learned Addl.
Standing Counsel ‘appearing for the
Union of India and Mr 1. Tenzin,

learned Government Advocate,

Arunachal Pradesh, in part.

Call this matter on 02.04.2008,
when the Accountant General (A&E),
Arunachal Pradesh, Meghalaya,
at Sh‘illong,‘ 'should

appear in person J alongw:th h:s

. ofﬁcers t0"assist the Court for

‘effectrve adjudication of the matter.

He :should come with all-
to the

details

relating genesis  and
. P ~

:--continuance of the posts of Divisional-

~ nkm

/azzm/%

(Khushiram)

Accountants in various Engineering -
Divisions of State Governments. He
up-to-date
instructions in the matter relating to

should also come with

finalisation of the Scheme for handing
over = the post:s/staff;, of Divisional
Accountants to the State Government/
Arunachal Pradesh.

Mr G. Baishya and Mr M.U.
Ahmed should ensure the personal
appearance of the Accountant
General (A&E), Arunachal Pradesh,
Meghalaya, Mizoram etc. at Shillong
on the date fixed/02.04.2008.

Call this matter on 02.04.2008
for further hearing.

Send copies of this order to the
Respondents and free copies of this
order be handed over to the learned

Counsel for the parties.

(M.R. Mohanty)

Member {A) Vice-Chairman
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02.04.2008

|
O "

Heard Mr.M.Chanda, learmmed counsel
oppearing for the Applicants; Mr.M.U.Ahmed,
learned Addl. Standing Counsel appearing for

the Union of India and Mr.L.Tenzin, learned

Govi. Advocate for the Arunachal Pradesh.

Hearing concluded. Judgment s

reserved. .
M {M.R.Mohanty)

fob/

11.04.2008

ole 27 Ibb]

Member (A} Vice-Chairman

Judgment pronounced in open Court,
recorded in separate sheets.
The O.A. is disposed-of in terms of the

order. S |
m (M.R.%gonty)
Member (A) o Vice-Chairman

—



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

D R R I I

Original Application Nos. 112, 130. 134, 143, 144, 159 & 182 of
o 2007.

DATE OF DECISION : //-0% -08"

Shri Pradip Kumar Paul & Others
.......................................................................... .....Applicant/s

By Advocate Shri M.Chanda, S.Sarma and U.K. Nair

...Advocate for the
Applicant/s

-Versus -

Union of India & Ors.
.............................................................................. Respondent/s

Mr G.Baishya, Sr.C.G.S.C., Mr M.U. Ahmed & Mrs M. Das,
Addl.C.G.S.C. & Mr L. Tenzm, Govt. Advocate, Arunachal Pradesh
........................................................................... Advocate for the
Respondent/s

CORAM
THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN _

THE HON’BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER

1. Whether reporters of local newspapers may be allowed to see
the judgment ? | YesS /No~

2. Whether to be referred to the Reporter or not ? Yes [T

3.  Whether their Lordships wish to see the fair copy of the
judgment ? Yes/No.”
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CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH

~ Original Appllcatlon Nos. 112,.130, 134, 143
144, 159 & 182 of 2007

Date of Order: This, the ! Edoy.of Af=51 2008

HONBLE MR MANORNAJAN.MOHANTY, VICE-CHATRMAN
HONBLE MR. KHUSHIRAM, ADMINISTRATIVE MEMBER.

O.A. 112/2007

L Shri Pradip Kumar Paul -

-~ Slo Late Paresh Chandra Paul
Divisional Accountant
Olo The Executive Engineer
‘Resource Division
Panchamukh, P.O: Agartala:
West Tripura-799 003.

Applicant in O.A.112/2007

By Advocates Mr.M.Chanda, Mr.S.Nath & Mrs. U Dutta
Vs.

1. Union of India
Through the Comptroller & Audltor General of India
10 Bahadur Shah Zafar Marg
New Delhi.

2.  The Accountant General (A&E)
‘ Arunachal Pradesh, Meghalaya Mizoram etc.
Shillong — 793 003. »

3.  The State of Arunachal Pradesh
" Represented by the Secretary to the

Government of Arunachal Pradesh
Department of Power, Itanagar.

- 4. The Commissioner, Finance Department
Government of Arunachal Pradesh
- Itanagar.

5. The Commissioner, PWD
: Govt. of Tripura
Agartala — 799 001.

6.  The Chief Engineer, 1 & FCD -
Government of Arunachal Pradesh

Itana% '




The Chief Engineer
PWD (Water Resource)

Government of Tripura
Agartala — 799 001.

-3

8. The Chief Engineer
- PWD (R&B)
Agartala, Tripura-799 001.

9.  The Executive Engineer
Resource Division
- Panchamukh, P.O: Agartala
West Tripura — 799 003.

10. The Director of Accounts & Treasuries,

Govt. of Arunachal Pradesh,
Naharlagun-791110. ' ' |
: Respondents in O.A. 122/2007

Mr.M.U.Ahmed, Addl: C.G.S.C. for the Union of India & Mr.L Tenzin,
Govt. Advocate for the Arunachal Pradesh.

0.A.130/2007

1. Sri Tashi Namgey
Divisional Accountant
Olo the Executive Engineer
PWD, Seppa, Arunachal Pradesh.

2. Shri R. K Deb
Divisional Accountant

Olo the Executive Engineer
I&FCD, Tezu, Arunachal Pradesh

3. Sri S.K.Dam
Divisional Accountant
 Olo the Executive Engineer
Seppa Electrical Division
Arunachal Pradesh.

4. Tushar Kanti Baruah
Divisional Accountant
Olo the Executive Engineer
R.W.D., Khonsa, Arunachal Pradesh.

5. Sri Dilip Kumar Dey
Divisional Accountant
O/o the Executive Engineer
PWD, Boleng, Arunachal Pradesh:



6.  Sri Bimal Biswas

Divisional Accountant

Olo the Executive Engineer
R.W.D., Tezu, Arunachal Pradesh.

7. Sri Debobrata Roy
~ Divisional Accountant
Olo the Executive Engineer
1&¥C Division, Roing, Arunachal Pradesh.

8.  Sri Pradip Paul
Divisional Accountant
Olo the Executive Engineer
Resource Division, Agartala
West Tripura — 799 003.

Applicants in 0.A.130/2007

(All the Applicants are working on deputation basis under the
administrative control of A.G (A&E), Meghalaya, Arunachal
Pradesh, Tripura, Manipur etc. (Respondent No.2).

By Advocates S/Shri M.Chanda, S.Nath & U.Dutta.
Vs.

1. Union of India
| Through the Comptroller & Auditor General of India
10 Bahadur Shah Zafar Marg
New Del]:u

2. The Accountant General (A&E)
Arunachal Pradesh, Meghalaya, Mizoram etc
Shillong — 793 003.

3. The State of Arunachal Pradesh
Represented by the Secretary to the
Government of Arunachal Pradesh
Department of Power, Itanagar.

4.  The Commissioner, Finance Department
Government of Arunachal Pradesh
Itanagar.

5.  The Chief Engineer, Public Works Department
. Government of Arunachal Pradesh
Itanagar.

6.  The Chief Engineer, Rural Works Department

Government of Arunachal Prad%, '
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Itanagar.

The Chief Engineer, I&FCD

- Government of Arunachal Pradesh.

Itanagar.

The Chief Engineer

PWD (Water Resource)

Government of Tripura

. ‘Agartala — 799 001.

The Director of Accounts & Treasuries
Government of Arunachal Pradesh
Naharlagun — 791 110. , ,

: Respondents in O.A. 130/2007.

Mr.G.Baishya, Sr. C.G.S.C. for the Union of India and Mr L.Tenzin, -
Govt. Advocate for the Arunachal Pradesh.

0.A.134/2007

1. Sri Takong Taboh :
Son of Late Tapong Taboh
Divisional Accountant

2.

3..

‘Olo of the Executive Engineer .
. Public Health Engineering Division | ;

Yingkiong, Dist: Upper Siang
Arunachal Pradesh.

Shri Radhesyam Das

Son of Late Ramesh Ch. Das -
Divisional Accountant

Olo of the Executive Engineer
R.W .Division, Pasighat-

Dist: East Siang

. A;unachal Pradesh.

Sri Vijaya Kumaran Nair

Son of Sri Govindan Nair

Divisional Accountant

Olo of the Electrical Division under

The Executive Engineer

Department of Power, Bomdila,

Dist. West Kameng,

Arunachal Pradesh. »
Applicants in O.A.134/2007

(All the Applicants are working on deputation basis under the
administrative control of A.G.(A&E), Meghalaya, Arunachal

" Pradesh, Tripura, Manipur etc. (Respondent No.2).

Ke)



By Advocates S/Shri S.Sarma, U.K.Goswami, H. X Das & B.Devi.
Vs.

1.  Union of India
Through the Comptroller & Auditor General of India
10 Bahadur Shah Zafar Marg ,
New Delhi.

9. The Accountant General (A&E)
Arunachal Pradesh, Meghalaya Mizoram ete.
Shillong- 793 003.

3. The State of Arunachal Pradesh
Represented by the Secretary to the -
Government of Arunachal Pradesh
Department of Power, Itanagar.

4.  The Commissioner, Finance Department
Government of Arunachal Pradesh
/ Itanagar.

5.  The Chief Engineer, Public Health Engineering Department
Government of Arunachal Pradesh, Itanagar.

6.  The Chief Engineer
Rural Works Department
Government of Arunachal Pradesh
Itanagar.

7. The Chief Engineer
Power Department
Govt. of Arunachal Pradesh
Itanagar.

8. The Director of Accounts & Treasuries
Govt. of Arunachal Pradesh.
Naharlagun — 791 110. ‘

9. The Union of India _ ‘
: represented by the Secretary to the Govt. of India
Ministry of Personnel, Public Grievances and Pensions

" Department of Personnel and Training
New Delhi.

\¥

Respondents in O.A.134/2007

Mr.G.Baishya, Sr.C.G.S.C. for the Union of India & Mr.L.Tenzin, Govt.
Advocate for the State of Arunachal Pradesh.



0.A.143/2007

1. . Sri M.V .Krtithikeyan Nair
Divisional Accountant
Olo the Executive Engineer
PWD Division, Kalaktang
Arunachal Pradesh. ,
Applicant in O.A.143/2007

By Advocates S/Shri U.K.Nair, B.Sarma, A.Chetry & B.Chakraborty.
Vs. |

1. . Union of India
Through the Comptroller & Auditor General of India
10 Bahadur Shah Zafar Marg
New Delhi.

2. The Accountant General (A&E)
Arunachal Pradesh, Meghalaya Mizoram ete.
Shlllong 793 003.

3.  The State of Arunachal Pradesh
Represented by the Secretary to the
Government of Arunachal Pradesh
Department of Power, Itanagar.

4.  The Commissioner, Finance Department
Government of Arunachal Pradesh
Itanagar.

5.  The Chief Engineer
Public Works Department
Government of Arunachal Pradesh
Itanagar.

6.  The Executive Engineer
PWD Division, Kalaktang
Arunachal Pradesh.

7. The Director of Accounts & Treasuries

Government of Arunachal Pradesh
Naharlagun - 791 110. -

Mr.M.U.Ahmed, Addl.C.G.S.C. for the Union of India & Mr.L.Tenzin,

Govt. Advocate for the State of Arunachal Pr%

Respondents in O.A.143/2007

Wb



0.A.144/2007

1.

Sri R. Pratapan
Divisional Accountant
Olo the Executive Engineer (Civil)
Ziro, Civil Division, Department of Hydro Power
Arunachal Pradesh.
Applicant in O.A.144/2007

By Advocates S/Shri U.K.Nair, B.Sarma, A.Chetry & B.Chakraborty.

Vs. : ' -

Union of India

Through the Comptroller & Auditor General of India

10 Bahadur Shah Zafar Marg-
New Delhi.

The Accountant General (A&E)
Arunachal Pradesh, Meghalaya, Mizoram ete.
Shillong - 193 003. '

The State of Arunachal Pradesh
Represented by the Secretary to the
Government of Arunachal Pradesh

Department of Power, Itanagar.

The Commissioner, Finance Department
Government of Arunachal Pradesh

- Itanagar.

The Chief Engineer
Public Works Department
Government of Arunachal Pradesh

~ Itanagar.

/The Executive Engineer, Ziro |
Civil Division, Department of Hydro Power
Arunachal Pradesh.

‘The Director of Accounts & Treasuries
Government of Arunachal Pradesh -

Naharlagun — 791 110.

Mr.G.Baishya, Sr.C.G.S.C. .foi the Union of India & Mr.L.Tenzin, Govt.

Advocate for the State of Arunachal Pradesh. j&

Respondents in O.A.144/2007

A



0.A.159/2007
1. Sri Santanu Ghosh
Son of I Ghosh
- Divisional Accountant

Olo of the Executive Engineer

R.W .Division, Yingkiong

Yingkiong, Dist: Upper Siang

Arunachal Pradesh. | ,
Applicant in O.A.159/2007

(Applicant is. working' on deputation basis under the
administrative control of A.G.(A&E), Meghalaya, Arunachal
Pradesh, Tripura, Mampur etc. (Respondent No.2)

By Advocates S/Shri S. Salma U. K Goswami, H.K.Das & Mrs.D.Devi.

Vs.

Union of India |
Through the Comptroller & Auditor General of India
10 Bahadur Shah Zafar Marg

New Delhi.

The Accountant General (A&E)
Arunachal Pradesh, Meghalaya Mizoram ete.
Shﬂlong 793 003.

The State of Arunachal Pradesh
Represented by the Secretary to the -
Government of Arunachal Pradesh
Department of Power, Itanagar.

The Commissioner, Finance Department
Government of Arunachal Pradesh
Itanagar.

The Chief Engineer, Rural Works Department
Government of Arunachal Pradesh
Itanagar.

The Executive Engineer
R.W.Division, Yingkiong
Yingkiong, Dist: Upper Siang
Arunachal Pradesh.

The Director of Accounts & Treasuries
Government of Arunachal Pradesh

Naharlagun — 791 110.



8.  The Union of India
Represented by the Secretary
to the Government of India
Ministry of Personnel, Public Grievance & Pensions
Department of Personnel and Training
New Delhi. |
Respondents in O.A. 159/2007

Mrs.M.Das, Addl. C.G.S.C. for the Union of India and Mr.L.Tenzin,
learned Govt. Advocate for the State of Arunachal Pradesh.

0.A.182/2007

1. Sri Malay Bhusan Dey

' Divisional Accountant
Olo the Executive Engineer
1&FC Department, Tawang

Tawang, Arunachal Pradesh.

2. Shri Nikhil Ranjan Nath
Divisional Accountant
Olo the Executive Engineer
PH.E, Tawang
Tawang, Arunachal Pradesh.

Sri Upendra Chandra Debnath
Divisional Accountant

Olo the Executive Engineer
R.W.D. Tawang

Tawang, Arunachal Pradesh.

o

Applicants in O.A.182/2007
By Advocates S/Shri M.Chanda, S.Nath & U.Dutta.
Vs.

1.  Union of India
Through the Comptroller & Auditor General of India
10 Bahadur Shah Zafar Marg
New Delhi.

2.  The Accountant General (A&E)
Arunachal Pradesh, Meghalaya, Mizoram etc.
Shillong — 793 003.

3. The State of Arunachal Pradesh
Represented by the Secretary to the
Government of Arunachal Pradesh

Department of Pow er,ﬂ;anm/gar.?‘to
N la
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4. The Commissioner, Finance Department
Government of Arunachal Pradesh

Itanagar.

5. The Chief Engineer ‘ '
- Public Health Engineering Department
Government of Arunachal Pradesh
Itanagar.

. 6. The Chief Engineer

Rural Works Department
Government of Arunachal Pradesh
Jtanagar.

7. The Chief Engineer, .I&FCD‘
Government of Arunachal Pradesh
Jtanagar.
8. The Director of Accounts & Treasuries
Government of Arunachal Pradesh
Nahariagun — 791 110. |
Mr.G.Baishya, Sr.C.G.S.C. for the Union of‘ India & Mr.L.Tenzin, Govt.
Advocate for the State of Arunachal Pradesh.

ORDER
MANORANJAN MOHANTY, (V.O)

Heard the learned counsels appearing for the parties of the
above cases one after the other and all the cases are being disposed of

by this common order.

2. ~ Rule 3 of the Rules framed under Article 148 of the
Constitution of India (relating to :fecruitment of PDivisional
| chquntants") ca]led’ “The Indian Audit 'and Accounts Department
[Divisional Accountants] Recruitment Rules, 1988 'reads as uﬁder .

: “3.  Method of recruitment, age ljmit, quéliﬁcations,etcf The

method of recruitment, age limit, qualifications and other
matters relating to the said post shall be as specified in columns

5 to 14 of the said SW
| _ =
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Note:1 The direct recruits will be selected on the  basis of an

entrance examination conducted by an authority specified by the -

Comptroller and Auditor General of India. During the period of
probation, they should qualify in the prescnbed Departmental
Examination.

Note.2'Vacancies caused by the incumbent being away on transfer on
deputation or long illness or study leave or under other
circumstances for a duration of one year or moiré may be filled
on transfer on deputation from-

{1l Accountants {Rs.1200-2040} and Senior ' Accountants
[Rs.1400-2600] [belonging to the Accounts and Entitlement

Office in whose jurisdiction the vacancies have arisen] who

have passed the Departmental Examination for
Accountants and have 5 years regular service as

7 -

Accountant/Senior Accountant including 2 years experience

in Works Section
or

[ii]l State Public Works Clerks holding posts equivalent to or
comparable with that of Accountant/Senior Accountant on

a regular basis for 5 years including 2 years expenence n
Public Works Accounts.

- Note:3.The period. of deputation including the period of
deputation in another ex-cadre post held immediately preceding
this appointment in the same or ' some other
organization/Department  of the Central Government shall
ordinarily not_exceed 3 vears.

3. ‘ In exercise of the powers to recruit Divisional Accountants
on transfer/deputation basis, the Applicants of these cases (who are
permanent employee of the State Government of Arunachal Pradesh)
were appointed as “Divisional Accountants” and posted in different
Engineering Divisions of the State Governmeﬁt of Arunachal Pradesh,
 being posted as such by the Accountant General. One of them

(Applicant of O.A.No. 112/2007), of course, was posted in the State of

-t e
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4. While the Applicants are continuing ‘ as Divisional
Accountants, on deputation basis, the State Government of Arunaéhal
Pradesh resolved to take over the entire Divisional Accountant etc.
posts frm'n ‘the control of the Government of India (Accountant
General/CAG) and, accordingly, proposals were placed ‘before the

Central Government Organization.

5. In the said proposal it has been proposed that, upon'taking
over the posts of Divisional Accountant etc., the incumbents of those
‘Divisiona} Accountant posts (who are continuing on deputation basis)
would face a test (to \be conducted by the ‘State Government of

Arunachal Pradesh) to be finally absorbed and such of them, who would

not qualify despite three chances, would not be absorbed/retained in

the posts of Divisional Accountants and would be repatriated back to

their parent post/cadre.

6. The entire proposal, having. been examined by .the Central
Government Organisation, counter proposals were given by them (the
Central Government Organisation) and, as it appears, the proposal and
counter proposal are still at a not ﬁnél stage. It appears, further, béforé
giving a final touch in the matter,. the Government of India
Organisation has sought options from the members of regular

Divisional Accountants Cadre.

\

7. Since the posts of Divisional Accountants are born in the -

establishment of the State Government (although recruitment,

appointment, posting and control are with the Accogan’ﬁ\[P

=
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- General/CAG/Govt. of India), at one point of time, the State

Government  of  Arunachal Pradesh raised objection relating

recruitment (of Divisional Accountants) by the Central Government
Organisation and, as it appeérs, in the said premises, there has not
been any recruitment (direct or deputatidﬁ) Qf Divisional Accountants
for thé posts (about 61 in number) lying vacant in the State of

Arunachal Pradesh.

8. At the above juncture, the Applicants, who are continuing
as Divisional Accountants beyond the 3 years of their deputation, were
asked not to get their deputation allowances/higher pay meant for

Divisional Accountants. Hence, these Original Applications have been

filed under Section 19 of the Administrative Tribunals Act, 1985.

Before hand, attempt to repatriate the Applicants from their

deputation had to be abandoned awaiting the views and counter views

of both Central Government & State Government pertaining to taking

over of Divisional Accountants etc. posts by the State Government of

Arunachal Pradesh.

9. | Under the Recruitment Rules of 1988, the deputationist
| Divisional Accountants are available to continué e\;en beyond 3 years of
their deputation period, of ooﬁrse, in extra ordinary circumstances. As
1t appears, the Central Government Organisation, while awaiting the
question of finality of the point of taking ovér of Divisional Accountant

Cadre by the State Government, did not recruit/abandoned the

recruitment. of Divisional Accountants; as a result of which about 61 | o~
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posts of Divisional Accountant etc. are lying vacant in the State of
Arunachal Pradesh and, if the present Applicants are repatriated, then
there shall be total disruption of Accounting in various Engineering
Divisions of that State. We are informed in the Bar that several
Engineering Divisions of State of Arunachal Pradesh are being
managed by one Divisional Accountant. Apparently that is the
compelling reason for which the Accountant General did not give effect
to the repatriation of the Applicants (those who are occupying the posts
of Divisional Accountants) as yet; though they have covered more than

3 years of deputation.

10. Since the Applicants are continuing on deputation (beyond
3 years of their deputation period) on the above said compelling/ extra-
ordinary circumstances and since they are, by implication, are
available to continue on deputation beyond 3 years; deputation
allowances/higher pay in the post of Divisional Accountant should be
continued to be paid to them, they should not be compelled to get salary
in théir previous post and nothing should be recovered from them; until

they are actually repatriated.

11. In the peculiar‘ fécts and circumstances, the Accountant
General/CAG/Central Government should promptly proceed to recruit
Divisional Accquntants for the posts (61) lying vacant.in the State of
Arunachal Pradesh and while doing so, in all fairness of thiﬁgs, they

should associate the State Government; as the posts are funded by

them/State Government. Recruitment, as aforesaid, can be done %P o
- i
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as there are no prohibition to that effect in the recruitment Rules of
1988. That should be done pending finalization of the issue relating to
handing over & taking over of the Divisional Accountant ete. Cadre

from Central Government Organisation to State Government.

12. Once the recruitment (direct or by deputation) is done (ointly by
the Central and State Govt.), there shall be no problem to repatriate

the Applicants from their deputation. In the event the State

- Government takes over the Cadre of Divisional Accountants, then the

Ipg/

Applicants (even if repatriated) need be given a chance to face the test
(proposed to be held by the State Government) for being absorbed in
the Cadre taken over by the State Government. The Applicants, on
repatriation, after the waiting/cooling period, can also be recruited on

deputation basis as Divisional Accountants.

13. - The Applicant in 0.A.112/2007 has been repatriated by the
authorities of Tripura State, apparently, without leave from the
Accountant General/Central Government Organisation. But in the
peculiar circumstances, the Accountant General need post him as
against a vacant post of Divisional Accountant in Arunachal Pradesh;

until he is repatriated from his deputation.
All these cases, subject to above directions, are disposed of.

—
W SAF- =

(KHUSHIRAM) (MANORANJAN MOHANTY)
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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Shri Pradip Kumar Paui.
Y.
Union of India & Ors.

LIST OF DATES AND SYNOPSIS OF THE APPLICATION

16.07.1999-

12.01.2000-

SO AN AR

&0 AR, LU~

July 2005-

Applicant was selected and appointed for the 3™ time as Divisional
Accourtaint on deputation basis under the Respondent No. 2, aind
presently working in the office of the Executive Engineer. Resource

Division, FPanciunukh, Agariaia, Tripura. Be ii siaied ihai ihe

gﬁpl'r-:@nt is now a}h‘mmﬂ‘mf {A_rg)r’mﬂg for ahout 15 vears with hieak
anpiicant N AR

in the £ Po st of Divisional Accountant on apputanon basis.

{ Arnoviira i
{Amnavdra-|

The iMrector of Accounts & Treasuries, Govi. of Arunachal Pradesh

bad informed the Peasnondent No. 2 that the (ovi of Arunachsal
Da% INIsTINsE as *\\.ui}\fll&i\.;ih ANSS. Widi e GOVE G Afunadinas

Pradesh is under active consideration to take over the cadre of

- A e o X A NN e Ve P
Divisional Accounis/ Divisional Accounts Olficer. {Annex ure-2}

o

x =
A

i « AT ~ a 3 t T IRIT S v SR . ;‘....-'_ T . .
RESTONGIENT INO. £ Nas i55Ued & (eley 10 e 1\‘.“)‘}7&)0”‘5 it INO, 4, I
d 24 (03 05, wherein it hag heen infimate

ovind

resnonse to his letter date

e “

heaaquartere i.e, Respondent No. 1 o

the confirmation of the 1 the
matter of eviension of depufation period of 31 F‘"m-’mﬂ
Accountants (m& mdjn,z the present dpp!lf ‘ant, 3. {Annexmre-ﬁ)

Respondent No. 10 vides his letter dated 15.07.05, addressed to the
Bosnondant No. 2 recuested o ryeconside I T P ~n
L\cok'ullucj.is LNU, o 1&:\1u<:ou:u [L I~ iISidGer ils »lﬁ\.lb;v.u Uit
vepatriation of the deputlationists. Tt is also informed by the
Respondent No. - 10 that the scheme for taking over ihe
,u%nrnni—mhvp comtral of the cadre of D&_g;’ﬂ_&_(‘)g hv  the

«

Government of Arunachal Pradesh is being submitted to the office
g, 2

nf the ?p.qpnﬂsﬂ'.oﬁf Nis within a fnﬂ-ﬂi;ﬁ-& far 1‘\m~ﬁc25 and
necessary approval, (Armexmfe- 4)

Govt. of Arunachal Pradesh submitted a scheme to the Respondent

N . 4 [ APSIUNRF AU J5. SOV S P UL PP PR . SURPRRY BNy SR ANPGRS S
AN, L, RASL uu:-.u.lb UVl Wi alalldiidsuiaiive VUlldvi Ul ldldic OUx
3 ’\ o~ - d -~
Divisional Accountants comprising Sr. DAOs/DAOs Grade T& 1T
g d TRk T A LA BN
4ainy 11V ASIUTIL Acouunturniis. ) LATINMURUGIC-0}
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draft scheme 1eoard1n g proposed transfer of 1. As cadre and the

A
saInie is forwarded for auLpumu: i terms and condifions of the
scheme of Govt of A P {Annexure- 7}

3 3
g
¢
g
Q

aumoruv {Annexure- 8)

207~ Avviicam submitted representation addressed to the respondent

"T~A ~A 10 & tin 1 alan ™ T A wda
188, L ENG iU ior his Lr'g'ﬁJ.aL auov&yuvu as 1./1"'131(}?131 AlCCunant

and ailso vraved for not to repatriate him tle Drocess ot takmo over

T A e e T
Of e en ire Accoudils s el up vy tie Covl,

Tar

Chim" Engineer, F.W.D { \‘&.B}, ‘fipura 1olowing eatlier in otruuwu
) ' ari of rer hatriation

A T ads

of the appﬂcant without consﬂer g his ep1e<entan0n ﬂ.ndmg

nafr\-ro tha au hq-mh' -"ho-ﬁof‘/wo tha f,\r\ﬂhnaﬁ} reasanahlv
. the )2
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pprehends that he may be fepatriated to his parent cadre without

thaa AT dd o £2ad A
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. of Arunachal Pradesh.
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0 comgideration of hic

direction contained In the judgment and order dated 71,
OA No. 238/2005 ancl also i w

2., T At d N ‘
iJ.i RS .i\.l.t\_L slﬂn.\..k& PRy

Judy’ 2005 of the Kespondeni No. 2 and 3.
That the Hom'ble Tribunal be pleased io allow the applicant to contnue in
his present place of posting till process of absorption of cadre of Divisional

Arrntintanio e tho (Taut of Ariinanhal pf-ar; ch ic cnmnla
Ao h LVt of Snacnal Fradegn ig oy e

SAaA T radsiqacy
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3

he }_13&25:_96 tn roctrain the TOSPONK onte frn Pe1 g any ardor aof

e pleaged o rectrain the regpondents from pagsing any order of
ST PRTS® B SN  SY TS SRR SRR |
Iepd'u'm'uun Uil Lie ProCess 0L aUsOLf tion is Cofiipieted.

proper by fie Hon'bie Tribunal.

Inierint order praved 105,

During %endencv of this application, the applicant prays for fo]l(mru'wy

\

That the T—¥n11 hle Tvihunal he n eagad to direct the rpcnnndpnh: not tn

b ..'. =~ =t

repairiate the applicant til disposal of the Original Application.




{An Appiication under Seciion 19 of ihe Administrative Tribunais Act, 1985)

Title of the case X O. A, No. / / 2——/2007

Shri Pradip Kumar Paul. : Applicant,

Union of India & Others, Raogpondonie
INDEX
SL. No. Annexure Particulars Page No.
01, — Application 1-20
02, e Verification f : -21-
" N * 3 . -
a3, 1 1Copy of appointment letter dated 072~ 24
16.07.99 :
04, 2 Copy of letter dated 12,01 2000, 25—
05, 3 Copy of letter dated 25.03.05 ' —~ 20—
6. 4 Copy of letter dated 15.07.2005. 2L1-28
07, 5 Copy of letter dated nil July’ 2005 29-3091
05, 6 Copy written statement submitted in OA 31~ BE
No. 115/05 and letter dated 31.07.05, ‘
09, 7 Copy of letter dated 25.11.05 —~ 38~
10 8 Copy of judgment and order dated 39~ 44
21.03.07.
ii. 5 Copy of representation dated 03.05.07 45~-4%
Filed by
Dale Advocale

e el e



; i I\ P Q
et TEAT A T A T Tt s o e o\ o = PN
GUWAHATI BENCH: GUWAHA
(An Application under Section 19 of the Administrative Tribunals Act, 1985 %( '
: <
O.A No, [(2 /2007
BETWETN
AiF kT A TR l_i-‘.l.
Shri Pradip Kumar Paul
5/0 1ate Paresh Chandra Paul,
Divisional Accountant,
(/o The Executive Png]_ne_L
Resource Division : ' -
')anr'narnni(h T) ﬂ LA‘barf‘q‘a,
West Tripura- 799003,
A renniican
A&EaA I NFIFIEANBRTIDS
ND- ===
1. Union of India,
Tm‘f‘""h the Commpitroller & Auditor General of India,
i0 tic}haauf Shah Zafar Marg, New Deliu. '
2. The Accountant General {A&E)
}‘«quzachaﬂimm’"bb Meghalaya, Mizoram ctc
L —b ’ - )
sShiliong- 793003.
3 The State of Arunachal Pradesh
- Represenied by ihe Secreiary io ihe
Czovernment of Arunachal Pradech,
Deparunent of Power, llanagar. .

Avisimanival D .—.,JAAT‘ Ttamamas
Afdnadnar rraGesn, ian aE

—

ﬁmﬁssi()her WD,

ura. Agartala- 799001,
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iof Enainesr, T r FCD
: P

Government of Arunachai Pradesh,
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af Uamviviane

Then s
ing Uhist LAZINSET,

PWD (Water Resource).
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agartala- 799001,
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inie Chief En gifiger
PWT (R&B),
Agartala, Tripura- 755301,
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i
ine E emnve Engineer,
P agonrco nnnmnn
Panchamukh, P.O- Agartdla
TATand Tw“vmvr\_ "700:’10‘1
FITSAL 1Lii AL £d v
| ,
The Director of Accounts & Treasuries,
Government of Arunachal Pradesh
R e
\ T PYONE A a4 N el
¢ ﬂul’iaglu'i- YViilu.
... Resnondents.
DETATIC OF THT ADDT I ATION
Particulars of orderls) acainst which this annlication is mado:
Thig APV ':I'h_‘.l H_r\_-!_ ig v‘an}n V\_'gtq\':rir\q or r]ivnnﬁnr\ 1nNnan tha vnov\f\_ﬂr;rvn-‘-o
& KRR a7 FAA A B8 LA R T FNRIFEITEN e B .J-lo AWTE , AL oA, BL. l&l LENS ER TR, L-_Jt."\»-i.ll&k..l.l-\.s’_'

mote pariicularly on ihe respondenis No. 1, 2 & 3 noi io repaitiaie ihe
applicant and to aliow him to continue at his present place of posting tilf
completon of the process of taking over the administrative control of the

]

cadres of 5r. DAG/DAG Gr. I/DAO Gr: I and DAC of working division

belonging to PHE/RWD/IFCD/ PWD/Power Department of Arunachal

Turicdiction nf the Trihanal

Tanediction of the Trihunal

The ap'-j"caﬂt declarcs that the subjoct matter of this application is well
within the gurﬁcuuon of this Hon'bie Tribunal.

The applicant further declares that this application is filed within the

= LR ELRSed

ion pregcribed under SecHon-21 of the Adminictrative Tribun: Ic
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The ¢ applicant is a citizen

and privileges granied by the conslitution of India. The applicant is

presently working as Divisional Accountant under the administrative
4
control of the rcspend*“‘t No: 2 on d“putaﬁo-n basis and he is now posted

That the applicant was initiaily appointed to th vost of U.D.C in the vear

1084 in +he offico of the Th

of Engincer, RWD, Ttanacar under the
Governmeni of Arunachal Pradesh. However, ihe Rural Works
Departinent was bifurcated by the Govermment of Arunachal Pradesh

- . .
ﬁr\ fnvarimer n “\f\]'l/"t7 Ar\mcﬂf\h AanA ornAa T a7 anwvvarafn 111(%(\11\!\11(‘2(\"\"
ARFAINTEY .LLL& =< t.' WL ./ NS WATARSL L FRARVA RS R N LYY AL WP TR AR AL ENRAE SR 3L LS

deparimenis, ihal is, Public Healih Engineer'mg Depariment {(in shori

PHED) and Irrigation and Flood Contro! Depazmlent (in short H’-‘CD) after

. - L.
1"1“:-11-6'1‘1('\“ T ;‘Iﬂ '1‘.\‘!‘\]1(“!1'\" 1
LILLRAL L 87 SJRCh k. A AFL. SRETIIEIAL L

Deparimeni of the Siale of Arunachal Pradesh. Therefore, IFCD is the

parent department of the present applicant.

That the apmlcant is DI'(’SQRULV W'Ol‘kll'l Divisional Accountant in the

office of the Execative Engineer, Resourg n, Agartala in the district
LY PR, o WK S S sis Toa Ll e T i a TV Y SRR I I I |
of 50 1 1pura Fuu‘iuo 1 basis. In this cor iection it mav be stated

that the applicant in In pursuant to a requisition sent by the office of the

Accotmtant Ceneral (A&F) Tg/lggija]aya Arimachal Pradech and Mizoram,

contrei of Kespo de nt No. 2. Be it stated that the respondent No. 2 vide

circular  heari ng No. D/Cell/ 2-49/97.98/V cﬂ.. /245 dated 200108

i Ea
P s | PRy E R S —~ A - PR I} Py U mmncm  wamd PVl -~ P -~
AL Yit N (ipy L ﬁ.U 1 ﬁ\.ﬁ.ll t}. Ul \.ﬂ.lxmd'( {‘t"b 'V L1 ¥R WL]’.}.LH.L: t & VE ab

Divisicnal Accountant available in  ihe administrative control  of
resnondent No. 2. The applicant who was then serving in tha office of the

TEOTY Tioooon o4 (e
i, anagar ana ap
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Accountani he was appoiried as

Divisional Accountant vide apnointment le bearing No. E.O. No. DA
Cell/68 dated 16.07.1999. In the said appointment lother it is stated that the
appoinimeni will be for duration of i year and the appiicant is liable io be
posted under the administrative control of Respondent Na. 2 in any
vacant post of Divisional Accountant. However, the said p“ﬂod of
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Divisional Accountant, It will be pertinent to mention here t at the
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deputation to a msmer post carrying i

gher scale of pay of Rs. 5,000

G .

8.000/- under the Respondent No. 2. ie. A.G (A&E). Shill pg Suc

an TMHeriainmal A an~n - an
]S LAVISICHO: aAdlcountant has

recognized by the au’fnorities. As such the applicant is now altogether

working for about 15 vears with break in the post of Divisional

cj___i_lc_'a!__ve control  of Director of Accountants Xr Treasuries
. o )
Government of Arunachal Pradesh, Thc agh this applicant has worked for

-

A
D esd
in tuee 'JLLHEIEHL occasions as Divi isionai Accountiani in the

nearly i5 years
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alriation of the applicant lo his parent

Ci:
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likely re partment of IFCD,

"3

Govt of Arunachal Pradesh, but his nlace is to be taken hv the
& o
deputationist only. Hence present case is the case whore one deputationist

i

the respondenis are oniy bringing a person on deputation to work in the

lace of applicant, It is : ] th
¢ permanently absorbed in the deputation post of Divisional Accountant
Moreover, though he worked on deputation but his appointment was
against the permanent post in a suitable capacity and his such

application.

That it is siated ihat inifiaily, there was a move on the part of
Respondent No. 3 to take over the entiré accounts set up from the

o vacnnandont Na 7 in £
& vognangdant N, in 1

e 3z

L4

Governmeni of Assam had taken it over. which is evideni from letter
bearing No. DA/TRY/15/99 dated 12 January 2000. In the said letter, the

- “ - - - * 3 4 e
racnandant Pa 10 whila addvraecing § nragaid inktar tn thao ragﬂnﬂﬂcxﬂ
oML NG U, W i OOress il wTsmaG OLCT WG e respangen

e U 3 225

.
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No. 2 - had contended that as it was under active consideration of the

Government of Arunachal Pradesh to take over the cadre of Divisional

Acconntante / Tiivicianal Acraninte T rovs toialing 91 {Ninerv (ol nac
Accountan Lavian 11s LMTicers 1ot AL GENInery O T
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2 and now the respondent No. 3 had decided to take over the said cadre

5]

nd wlaco thus mndser the dirert caniral Af the roshandont Na 10 with
e pAELT WS Ssend LR GUIeCT CONITOL OF the respondent No 10

mmmoediste offect
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It was further contended in the said letter that henceforth no frosh
Divisional Accounlanis on depuialion would be enterlained however,
ases of those who were presently’ on deputfation and serving in the State
would be cxamined for their future continuation cven after complction of
the term of de epulation. Accordingly, the respondent No. 2 was requesied
to take necessary action so that the process of fransfer of r:a.d_e alang with
}‘ willing personnel could be completed fmmediately.

micated

nolivication in that regard was under issue and would be commu

A copy of the letier-dated 12.01.200G is enciosed herewith for
perusal of Hon'ble Tribunal as Annexure -2,

That it is siated that in view of the categorical stand of the respondent No.

"
QA that tho antira
S that the anbive

m)porrumrv to the incumben ﬂ})}) ¥ io UpE for aDSUIPEJ.OII in the HF W

cadre, the applicant anticipated his regular absorption in the higher pay-

acale, cadre, rank and statie. But unfortunaiely, the resnondant Mo, 2 have
now dGecided io issue order repairiating the appiicani even though the

resultant vacancies were going to be filled up by bringing other persons

Respondent No. 2 have already issued necessary instructon for

repatriation of the applicant to his parent organization.

That in the aforesaid cdrcumstances, the action of the respondents

utation hv another nerson on

amaonnted to renlach ng a nerson on H am ¥
A

h
l

)
Laa

taking over the Accounts Cadre by the respondent No. 3 was under way.

That when the matter rested at that siage, the applicant submitted

represantaﬁon dated 03.05.2007 to the respondents seeking consideration
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Accouniant (i the process of laking over is compieted.

Thai ihe applicani wiile serving as such, ihe office of the respondent No.
2 issued the impugned order of repatriation bearing letter No. DA Celi/2-

4476362 /3000.01 / Vol 1/1214 dated 2507 2002. Howover, the applcant
«Vl‘ - - .fu/ ¢—_|J\'U.\.'J-/ L W Y .‘., R B A AES M N W . E

&

againsi ihe said order of repairiation approached ihe Hon'bie Gaubaii

High Court through W.P. (C) No. 172 (AP)/2003, prayving for setting aside

oyl
. v n 5 +o A wAn b $ha
o proposed acHon of the rogpondonts to ronatriate the

~

applicani by the impugned order daied 25.02.02 io Ts parenti deparimeni

and alsc praved for a di rection upon the respondents to permanently

ahonrh the m’n-n_l-ir-g-n-i an vicional Asratmibant in tha orpanization aned
I'n .
adminisivative conirol of Direcior of Accounianis and Treasuries.

Government of Arunachal Pradesh. '
That the W.P. ({) No. 172 (AF)/2003 filed by the appficant aiong' with

ofher similar cages were taken n n hy the Hon"hle Hioch Court tousther for
o L L)

e 'i..-_ [T mmfl Y., TT:. 1.
is at 12 n W€ Ol 0i€ a1ign

('”o

ourt came to the findings that {a} the order of putﬁng an employee on

denitation doeg not confer unon him any rm'hf for permanent al huwnhrm

{6) the guestion of absorption of a person on deputation is dependant on
the dedisions ot the iendmg and the borrowing departments, (¢} the orders
of ren

viriation naccpd .nr,nnczi‘ the ammlicant after r-s*(rm-}, of the term did
L
v statutory

ruig or regulation and therefore, (d) no fundamental right of the

,nphhmmrg (.1 nrﬂn ant hm‘mn\ wag viplated

That Tn the aforesaid circumstance, the Hon'ble High Court did not find

any merit in the prayers of the applicant and accordingly, dismissed the
o P « Tl n& T ¥at
writ petitions vide judgment & Order dated 01.02.2005
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That conscquent to passing of the aforesaid judgment and Order dated
01.02.2005 by ithe Gaubali High Courl; the Respondent No. Z has now
issuied a lefter-dated 28.03.2005 to the Respondent No. 4 in response to hig
DO, kter No. DA CELL," 1-8/Court Casc/2000-2001/1909 dated
24.03.2005 and (hereby has intimaled confirmation of the Headquarters j.e.
Regpondent No. 1 on the matter of extension of deputation period. 1t has
been communicated therein that for the picsont and in view of the

developments, the judgment of the High Court in resvect of the 12

implemented and the 19 Divisional Accountants might be requested to
withdraw their respective cases from the Court consequent to which their
continuity on deputation will be considered. It has, thus. demonstrated
the willingness of Respondent No. 2 extend the pericd of deputation of all
the 19 Divisional Accountants subject to withdrawal of their cases from
Courts, 1t has also been communicated through the 1 tt-r dated 28.03.2005
that on the queston of absorption of all these 31 Divisional Accountants,
the Headquarters ha rmed that modaiities would be worked out and
the persons on deputation may be communicated accordingly

A copv of aforesaid letter dated 28.03.2005 is anmexed herewith for

nornaal of Han'hila Tribhunal and markad ag
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That the annlicant states that n
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cadre. Alihough the aforesaid leiler of the Respondent No. 2 demonsiraies
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Dhvisional Accountants subject to withdrawal of
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custed at any point of time without being considered for absorption in the
light of the decision comununicaied through the letier dated 28.03.2005.
Itis pught to be mention that the applicant presently working in the
State of Tripura, against a regular post of Divisional Accountant, under
the adminisirative conirol of Respondeni Do, 2. As such, ihere is no
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Accountant on deputation basis.

Tnat the i\EbPDI'tG(‘JH No. ?m {Uirector of Accounis & Treasuries.

Government of Arunachal Pradesh, Naharlagun) vides his letter bearing

N, TIA /TD’\//H-_\/GO /I)’l‘l‘i‘ datad 1R.07 200% ad roogad in
No. 2, requested ibe office of the Respondent No. 2 to reconsider its
decision on rcpatriation of the deputationists. In the said letter the
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the Government of Arunachal Pradesh is bein ¢ submitted to the office of
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that the Govt. of Arunachal Pradesh has shown it's willingness to take
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7.65 it is made dear that both the Durruwmsz
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department and lending department has shown their willingness for

: )
permanent ahsorption of the Divisional Accountants /Divisional Account

ibsorption o al Accountants /1 Accounis
L Rl T .. T e i 3% e ‘ 11 1 4 KX 7y 1 1 1 .
ULOCUTs, po it staicd tnat tnie \..UHIPTIUL[CI dnd AUGITOT L UCNCTd iiso SOU.S'II'{
an option from the State of Tripura regarding taking over the entire

. 3 N P ) .
Accounts set up under the adminictrative control of 1

un P undae e Covi of Twpnra

i ..

i A ) » 2800 3 < <
as sucn there is no difficalty to absorb the applicant to the post of
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Arunachal FPradesh ie the parent _!_ep:-rf.mei_t of the applicant have
alrcady decided to take over the entire Accounts set up and to that effect
scheme have aireadv been submitied by the Govi. of Arunachal Pradesh
to the Accountant General (A&E), Meghalaya, Shillong vide letter /mems

temactm e NTw Y A JTDN YT INNY Sz, | ERTANES 7574 T~NNNNE ¥ S U B I UG A
CALGyy INU. Ay Gl 1-a ) AU GAaCG I jUyY  LUUo. S 3S Ougnt W o

eriaviy ~L Sl
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et dated 15.07.2005 and memo dat

E), Meghalaya, Shiliong vide letter bearing

mcw COURT/213 dated 24.05.2005.

of the Accountant General {A

No. DA. Cell/MVKN/DFEP

..; é’
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ie. under the Govi. of Arunachal Pradesh, in the office of the Chief
Fngineer, 1&FC department pursuant to the decision of the Hon'ble High
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to repairiate the applicant with immediate effect, however, the applicant
has not vet been released il filing of this application.
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changed drcumstances, the Writ Petition of the applicant was dismissed
mam}\r on the ground that neither the borrowing department nor the
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T dnnls bna b der DY U ey BEPN P i“""t.“i“‘:“..“: Suray bl amdian
L ST LS el Ul  HURAAIIIRACGCGL o oG a Gk ta 1 O3 Aiiain SEEYAAY IR T A S ST vy O
Accounis sel up o ithe Govi of Arunachal Pradesh Jjrom ihe

!
i
i
!
|

£ A At D dacb, dan tlande T.14 P PR |

~ -~ e -~ H ~os -
O ATUGdadhaL 2 7aGlsn in %l BCEA AVARRE WG RWVWUT LU LAl

working in the cadre of Division
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No. 11472605 and O.A. No. 11572005 approaching this Hon'bile Court,
praying for an appropriate direction upon the A.G (A&E), Meghalava efc,
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taking over of the Accountis set up is compietpa so that the State Govt. of
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‘are enclosed herewith for vperusal of. Hom'ble Tribunal as

That the annlicant ctates that in view of the dasricion of the Hioch Court ag
L 8 W

[Py . AUt [ FURPRY. S R, P T s NS A NPT SR SN TR S AT A

OERONeG nerdmacove, alnougn wiey may nave no aocsoiute rigint of

permanent absorption, siill, they have a tight to have their cases

considared when the h’wrmmng derv enartment decidesr ta ahgorh the Nersons
_____ P TN D TR S SO . SN S SRS JUNPS T
Tii uci.rumuun and Wic ehCang deyai"f‘u it agrees to such dedision. o the

present case, a consensus amony the borrowing and lending department
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Thai in view of ihe facis and circumsiances narraied above, ihe

respondents are duty bound aLeq to comsider the cases of the present

Tribunal may be pleased io issue appropriaie direciions (o il

r.espand.ents to consider the cases of the applicant in the light of the

decisions contained in the letter dated 28.03.2005, dated 24.05.2005 ag well
R Y X . X T T 14 AN~

as ielier dated il jLU.}’ ZUD,

Ee &2 S e el 1. - Il - - O | PR o P I . r

That il is sta i t i Accounts and Treasuries, Govi of
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Arunachal Pradesh, vide his jetter bearing No. TKY-27/2000/060-68 dated
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Qa

asuries that the State Cabinet had since approved the proposal to take

over the cadre and the Nenartment of Taw & Tudicial, Personnel .!nd
N

drmiatratiira Dalas of 1ho Chofn Tooeon Jo¥.. wrpbbad 1l O 1o g

AULHIGSTauvVe NeisInis 01 e State nave dwy vetfed the Scheme affer

tnurougn emmm:mon n view of the progress the Director of Accounts

and Treasurieg Govt. of Arunachal Pradech reanested to convey annroval
, . ¥

om his kind conirol. Be it stated that fr
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dated 31.07.2005 it is auite clear that the Govt. of Arunachal Pradech ie.

S
the pavent departinent of the appiicant has submitted the Scheme for
taking over of the entire cadre of DAs/DAOs/ DAOs Grade-I and I from
his control of Respondent No. 2 and the process of taking over is under
achve a.:en"sd-c-mh*“i of the Respondent No. 2 and the applicant

egilimately expeciing for being absorbed as Divisional Accountant in the

.
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That vour annlicant further heg to sav that the office of the A G{A&F),
s i v
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Meghal; va etc. Shillone vide. ictter oearing N A (..t:u/ i-1 / 2G00-

200171509 dated 25.11.2005, wherein it is stated that the office of the C &

embedied in the scheme by the Arunachal Pradesh Government. It is

further stated in the caid letter dated 25112005, that comments
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handing over the cadre of D.As to {ie siaie of AP js ﬁkeiy lo be completed
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OCA No. 235/2005 praying {or a direciion upon ihe respondenis io

comsider the case of the applicant for permanent absorptions/ continuation

£
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daied 28.03.2005, daied 15.07.2005 as well as leiler daied nil July 2005 and

any action toc repatriate- the applicant prior to such consideration is
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wiih other similar cases came before ihe Hon'ble Tribunal on 21.03.206067

for hearing and the Hon'ble Tribunal aftes hearing the Counsels of the

3

parties was pleased to disnose of the DA Na, 23872005 alang with other

s P by
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represeniaiions peiore ihe concerned Kecpoz dents forthwith and on
veceipt of such represenfations, the Respondents shall consider and
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three monihs thereaiier.
Copy of the judgment and order dated 21 0307 is enclosed
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passed by tids Hon'ble Tribunal he submiited a detailed representation
addressed to the Director of Accounts and Treasuries, Govt. of Arunachal

Pradech Tianaoar an 0305 pitiivd Dray fing  for reaomlar }1c rnhr\n ac
I3 3 or re ar 51508 as
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final absorption of the -entire Accounts set up by the Govt. of Arunachal
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i‘oﬁow_ing iie earlier insituciion of ihe Respondeni No. 2 has sitaried

process for repatriation of the applicant to his parent department i.e. Govt.
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and. also wilhoui wailing for iaking over of ihe eniire Accounis sel up vy

the Govt. of Arunachal Pradesh, more so when the representation of the
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Teibunal is pending before ibe respondents. It is siaied ihat applicant is a
permanent empiovee of Govt. of Arunachal Pradesh and he is serving on
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cowmplieied il daied iherefote, in such a siage i ihe applicand is now

repatriated t0 his parent department at present in that event he will loss
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the facility of ahsorption like other similarly sgituaied Thvisional
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appiicant has compieled almost 15 yvears in differeni spells as Divisional

Accountant and he has gathered a lot of experience and legitimately
expecting to be absorbed as Divisional Accountant under the Covt. of

repatriated to his parent department at anv noint of Hme withaut waiting
ES £ e A,
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n such a compeﬁjng circumstance applicant is approaching before the
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of Arunachal Pradesh and in anticipation he will be able to work in the

T
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T-nnhor nnet of n“ncrnnq} 4 cron nt in tha SQtate nf Arviimachal
Pe 2 0 ne aate chat

R s g e . . . e s 1 . .
fas applicd for appointment to the post of Divisional Accountant on

deputation basis but if he is repatriated at this stage when the other

Annigi‘:}ﬁqnjgfg helanac #a the O W Arnnachal radech are allnwed tn
'f-l.'b‘j- TR LRE AN L LS NS J\(-v&tb‘- B Wk S o e Nl ES S A et WA

wontimue in the State of Arunachal Pradesh in that cvent applicant will
suffer irreparable loss and injury and such action of the respondents will

lnn }11011}1, sn-}mh-aﬂr 1111?3__11 an A illaaal and varill 'JSQ attract A
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.
e 14 of the

~ '4&.\.1
Comstituton of the India and on that ground alone the ilnpligm:d action of
the respondents for repatriating the applicant to his parent department at

thig stage ic Hahle to he interfore 1 by the Hon'hle Court for protection of

- AT iaa 2 ASTas WA

- I S

ngxu and interest of the e‘x}?pﬁ.&;ei.i. t is cal €gof 1c.cu1y subidtied thatl the

mpugned order of repatriation is going to be issued shortiy by the

resnondentc ac guch the Hon'hle Trikunal he nk ased t0 nave annronriate
respondente ag gnch iribuanal n feaged toy ADDIOP
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Lhe scheme wilh cerfain medification indicaied in his letier daied 25.11.05

at ‘this crifical. juncture repatriation of the applicant. who is regular
’ L A N
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1thin tha ctn‘-n

/ EARII LIS “'leI i dA. L3zl
of Arunachal Pradesh and accordingly applicani submiiied his applicaiion

s
for appointment on deputation basis to the post of Divisional Accountant

t 3 3
tn enghle tn gorve him within tha ciata Af Awanachal Pradoch ia a hiaohaw
£ SREoNS W FATVE I Whinm ne giata of Argnachal ¢Yradogh in 2 hichet

posk on aeputation as such if any order of repatriation is passed at the

oment when handing over of the Accountants set up from the

asdmai va oonbral af racnandanic Mo 7 #n tho admminickrabiza antirnat
4T ¥EORASSRLAR: o G ORPIOTIGONIE RO L 10 NG aammistrativa control
P X . Pl ) U, | 1 Epl a__1 _ o et o s ’_1 -~ ot P X5 SR N Lo
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take place, therefore, it is in violation of doctrine of legitimate expectation,
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For that annlicant has subhmitted a detailed renresentation on 03052007
Y
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him tiil process of taking over the entire Accounts cadre by the Govt. of

Arunachal Pradech and the same is pending hefore the resnondents and
i s

..... IS SN U Y ARSI T S L S\ B IR PO SISOy B N N DR S SR Y R ]
aiily Qedision It repatriation of the appulaiic o His parenc ueyﬁx’fux it at
= i =



3%

1]

3
LY

>

e

thia o4 Taer i 7Tl Af T iem e
Ritis buib\, i.fy LA&\ AR Llib.n.li\.\.

hl
[
-t
L
-

and same is liabie io be sel aside and quasied.

TN

For ihai ihe applicani, being similarly siiuaied like ihe oiher 19 Divisional

Accountanis, have a right of having his case also duly considered by the

A £ 1 Thvrict
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Ear that the letler dated 28 03 2005 dated 15.07 2005 as well ag letter .
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period of deputation of all the Divisional Accountants inciuding 19
Divigional Aconnmtants and aleo for their ﬁornmnunf a henrni"un Q11 l"ﬂﬂl + 0
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withdrawal ot thsir cases

a Tight in favour of the present applicant for due consideration of his case.

For ilwi in view of ibe judgmeni of the High Coit, the righi of permanent
absorption being dependent on the desire of the borrowing and lending

oo . - ~»
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lending depariment on ihe issue of absorpiion of Divisional Accounianis

which is explicit in the letter dated 28.03.2005, dated 15.07.2005 as well as
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_»'laﬂ-a» Adatad nil Tuly” 2008 a2 rinht af Aus rancidoraban hag acoriian +a tho
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other similarly situated persons.

For that the applicant being similarly situated to ithe other Divisionai

for a fatr consideratiom of his cazge hv th
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cases of the present dmouf ant is violative of Ariticle 14 and 1 the

Constitution of Tndia.

For that the action of the respondents in attempting repatriation of the
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ieiier-daied 28.03.2005, 25.03.2005, daied 15.07.2005 as well as leiter daied
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ml July’ 2005 is ox-facic bad in law, arbitrary and Hablc to be interfored
wiil,
5.6  For that the judgment of the Hi gh Court is a declavation with regard io the

rights of the parties and does not anv way debar the respondents from

ontinuaton /nermansa ont
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applicant cutside the zone of consideration and repatriating him to his

narent t cadre ig .1r}1lh"\ﬂ7 ﬂmr‘r:nnnafnrv and labhle to he declared ﬂ]nu,ﬂ

5.8  For that the applicant submitted detailed representation to  the
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imn GA No. 238/05 and the same is pending  before the
responcents as such repatriation of the applicant in this stage will be
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G, Details of remedies exhausted,

That the applicant states that thev have exhausted all the remedies

availahis in thom and there i

than io fiie ihis application.

R A2L <= ~Fpr &2 H -and -
7. Matters not previously filed or pending with anv other Court,
T k] . - . - . r -
ine applicant further declares that he had previoudly Sl applicaion/
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Tlam dm 2hin fode mand docvamnctorine cdatad alema-n PRG-I § !T.....L.L.
CUNAlE Wik dads anGg Ga]d IHWICEE WGt aoovVe, thc appaldinn duino:

pray that Your Lordships be pieased lo admil this applicaiion, call for the
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perusal of the records and alier hearnv ihe parties on the cause or causes
that may be shown, be pleaged to grant the following relief(s) upon

The applicant is entitled to consideration of his case for permanent

ahearmtinne /rantinuation ae THvicional Acronmtant in the licht af the
LR e r’ B.LV.LIUI (v et DN L S

Twriaziiwedt e R £ LEBELE 4 BN WS WEAIBERIIE  SAL BAAWe  ARE,ALE W

e YaYat S e N
;um 2UUS Of Ui

.'hi resent ""d&t‘ of Pe 3‘)D.I'!g nii Process of dDbOl’PnOI‘l OI cadre of Divistonal

T

ccountants by the Govt. of Arunachal Pradesh is completed and further
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proper by the Hon'ble Tribunal.

Interim order prayed for,

During pen ier 1y of lis appm,atmn, the appuuml prays ior louowmg

repatriate the applicant till disposal of the Original Application.
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in the instant Criginal Application, do ht&rcéby verify that
the statements made in Paragraph 1 to 4 and 6 to 12 are true to my
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CE OF THE ACCOUNTANI GENiRAL (A&LE), MUGHALAYA, ARULSCHAL Z&ab
PRADESH AND MIZORAM . : SHILLONG !’

pielelolelolulalelalofelary

. . ‘ v . (D
.i;ijNOﬂPL.Cell/%gg; | IATED ~lé;L;--f;__“h2“;_

Consecauent on his selection for the »ost Jivisionasl
140N-4 =

X&Eountant (on deputation basis) in the pay scale of .
16%0 SO 2300-60~2600/~"in the combined cadre of Divisional

l e s . 3 . T4 o
.ccountwnto under the Administrative control of the cffice of

untoapt Geuneral (féds ileghalaya, etce., S3hiilong,: Shri

El’L . \?t %é%ig 3 at presenf working
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Jotv tne aforesaid post Of&)iV] sional AccountwnL on deputation

wiLth 15 dGYQ from the date of issue of this order, failing

i

§§E

thch his “outlng on deputatlon is liable to be cancelled
w1Lhout any further communlcation .and. the. posL may 2o

P :d .v', 3wy opmde
offereﬁfto SOme other ellgible and selected can41ﬂ3t>. 1o

K z&‘.‘, ;., 1 ;\’ .
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i <he period of dewutatlon of Shri i__ g)
_ Yor

R e —— will be

cg?ﬂ(one) year o from the daC€>of Joining in the o°fic

“Gee ekt Canadnoer Niaows S it one,
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will be 90verned by Lhe sSovernment of India, anlntry of
“inanct, Public Grievances and Pension (Department of Personne.

#nd Iraining) letter 170.2/12/87-Estt(Pay.TI) Atd. 29..4-1988
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The Accountant General (A&LE),
Arunachel Pradesh,Mcghalaya, ctc.,
Shillong - 793 001. -

* . Sub: Transfer of the Cadre of Divislonal Accounts
Officer / Divistonal Accountants to the Statc of
Arunachal Pradesh - regarding. o

T . Bl . -
Sir’ b . ' -
""';.f.‘ . . . LR Y

It was under aclive consideration of the Government
of Arunachal Pradesh for someline {o lake over the Cadre of the
Divisional Accounts Officers / Divisional Accountants of the Works
Department  totaling 91 ( Ninely one ) posts from the cxisting
combined cadie being controlled by you. Now, the Govemment of
Arunachal Pradesh has decided to take over the above said-Cadre under.
the direct control of the Director of Accounts & “Treasunies, Govl ol
Anmocha] Pradesh, with immediate effect. o

. PIEIN
P

O R ATLIREY: S g -

Pusons those who are borne on regular basis in the
cadre and opt to como over 10 Arunachal Pradesh siale Cadre, will be
t w..en over on statys quo subject to acceplance of the state Governmiit.
1tis also decided 1haklﬁlccforlh no fresh Divisional Accountant(s) on
depatation will be cnlcnwncd Cuses of thuse who are presendy on
depulation snd serving i this state shall be examined at s ¢id for

their future continuationeven afler completion of T lhe exisling Term ol
Je—pum(.wn ~

ieh

b e

+Itis, tl\crcfom requested to take necessory aclion af
your level so that the process of the transfer of the Cudrca nlon;v w:lh thc ,
wnlhm; personiicl ¢an be. compldcd Jnimédialdly. ™ T :

Fouml noUﬂmUon is, under issue and shall hc
commumcutcd in due course.

TLERE 1Y "“éf LN
w Yours faithfully,

}o )
7] AW

(Y. Mecpu)
Dircetor of Accounts & ‘Ireasurics
& Ex-Officio Dy. Secy. ( Finance),
Govl. of Arunachal Pradesh,

NALARLASIN.

431607 ()
(‘O\’LRNMLN'I Olt ARUNACIIAL PRADESTL
5 Ducctm of Accounts & Trcasurics
A P ‘ N«\hdlld[_llll =791 110
4/77@’//6‘/99 | Dated, r/zc../.?'../f‘...zé???.j:.QOO
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rmancial Commissioner to the Govt. of Arunaciiai Pradesh.

EP\ SU{UKL&UII
Accountant General
T30 No, YA Cell/1-8/Caurt Caga/2000-2001/100Q
Dated: March 24, 2005
28 MAR 2005
iJear
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Pleace recall our telecon a hiftle while apo reparding the Divigional

S
(')
(.)
4
14
2
&
n
T
(]
Lt
F
£
(4]
T
3
£
(]
v
|
é
j
U
E
¢
b
s
€
=<

Arunachal Pradesh. With reference (o yutu' L.O. letter
5, 1 am to inform you that my Headquaricrs iwas confirmed that we
could consider extension of the depufation of the present 31 Divisional
Accountants presently on deputation to our department. As vou-are aware the
Divigion Rench of the Ganhati Hiol

Ttanacar Bench had issned an order
datad 10,7 3¢
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Pradesh. This order is not being impiemented presently and ihe remaining 1f
Divisionai Accountants who have cases pending in the Court/CAT may be
immediately requested to withdraw ali their court cases and once this is done,

thetr confinty on depufation wi

inFremad that ﬂ‘\: L e

ndalitcan axll o wnelrad And an thin o ha Anntrav
Haiviandw o aal GNOLGALGEE Wia o0 WOTKES SuUl and nif may o2 cohveveg io

mded o za ey idea:

ulvbl.« uuu ]\;i Bits. |
1 roquoest for your urgeni aclion o ensure ihai the pending court cases of
the 1% Divisional Accountants on deputation are withdrawn to facilitate their

continued deputation/absorption.

Regards
\g}y Yours sincerely

S5d/-
flegible
24.03.05.
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| GOVT. OF ARU NA(HALPRAHFH v
mm' CTORATE OF ACCOUNTS & TREASURIS
NAHARLAGUN. |

}NU DA/I Y/15/99/ Part Dated Naharlapun, the 15" Juhy* 2005,

- The Acconntdnt General (A&,

" Meghalaya, Arunachal Pradesh, cte.,
Shillong.
ubi;,. D'\ sional Accountants on deputation —regar ding.
; Txg* Rbf _ Your letter No. DA/Coll/1-8/Court Cases/2000-N1/147, dated’ ?4 1. 2005,
? * Sir, ‘

I am direcled to request you to refer the D.O. Mo, L‘J/\/Cclt/l-'f}/(joun
. Cases/ 2000-0171909, dated 28.3.03 from Shrt E.R. Solomon; Accountant General (Aéel:)
o Shel Otem Dal Plnanes Commissioner to the Govt. of Arunuchal Pradesh.

2. Ti\c Ageorntant Gcncrul (A&E) hnd in his sbove D.0O. letier mentioncd
i, hat the Ordu‘ of leslor al Bench of Ion'ble Gauhatl High Court, tanagar Permanent
~ Bench, Naharlagun dated 10.2.2005 regarding repatriation of 12 Divisional Accountanty
to t"wu parent departments in the Govt. of Arunachal Pradesh 15 not being implemented
anc‘i, had urged this dcpmtmont to immediately reques st the remaining 19 Divisional
Accountants whose cases are pendmg in the Court/ CAT to withdraw their court casc.
¢ Thls dcpnrtment had pursued the matter with representatives from both the . group of
g 19 and 12 Divislonal Accountants but nothing specific result Is forth-coming.

f«!*f ';5 3.+ This directorate also acknowledges reeelpt of Sro Deputy Accountant
é?’g’ Geheral (Admn.) lewer Wo. DA/Cell/1-1/Court Cacal2000 01/147 datsd 24.5.2008

, q\g X stmmg that In the light of order passed by Hon'ble Qauhati High Court, Imnngr.r
5‘,,‘1-,{ l’cnmnunl Bench, 1\14\1mr!xlgun, wpnul.x\lon orders In reapeet of 12 nas. Diviaionsl

gt
%«‘4 Acuount'\nts to their parent deparlmun arc being 1ssucd.
M 1
R zs

W 4, From tho ondoxscmenh received from your office, repatriation ordera in
respect of 12 Divisional Accountants as slated above have beon issued by your good
of‘ﬂcc in the month of Mny'2005.

VLR R R
g .

5. Itisto bnnf), to your kind nonc,o that thie 12 nos. of Divisional Accountants
whose repatriation orders were issued by your g good office had mnade fresh appenl to the
Hon'ble Cm’ for lssu'ng a stay order ugainst the order dated 107 2005 issued by
Hon'ble High Court, Itanagar Permanent Bench, Naharlagun,




Mephalaya, Attnachal Pradesh, e, Shillong is requested 1o recansider s deeision an

repatriation. of the deputationists, The schieme for tking over the administrative control
of the cadre oF DA/ IAOS by the Government of Arunachal Pradesh Isbeing

1 subimitved
1o your good office within i fortnight for perusal & necess

ary approva! pleasce,

Yome faithfully

| ~
' ' ( C.M. Mongmaw )
Dircctor of Accounts & Treasu ey,
Govi. of Arunachal Pradesh,
Maoharlagun.

I\'h*.nm.v’l‘J(‘). DAITRY/15/93/ Pare | Dated Nahatlngun, the " Jn‘iy‘lo-’)ﬁ.

Copy to:

. The Chief ﬁxsginccr, PWD ( B/7, WIZ) 1 PHED 7 1ECD 7 RWID / Power &
- DHP Department of Arunachal Pridesh for information with request 1o

_ convey the matter 1o all the Tixecutive Engincer concerned.
2.7 Offlce copy. ‘
g ¥ ' ' 7 :
' !
: e
3 /—'/
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(C. \"de‘AGﬁEm:tw )
Dhcotur ulf Accounts & Treasurles,
Govt. of Arunachal Pradesiy
Mahnarlagun.
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6. Mnder this circamstance (he offic of the Accountant General (A&L),
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Annexure- 5

No | DASTRY.27/2000 Nata fﬂhjr' 2008
e |l 8 o Y -2/ 0000 bt BN FAL e
T
i,

L P
acupiusifanive CoOnLe

The Accounmnt General (A&E)

AKX L ARG RS T 3 PR S
.L\'J.C:,J.tcuhv G, h.l. mmLu‘u Iy Lnuc’.:ui t‘n,\,,
Shillong.

- Bubmisgiom of scheme for hﬂnnu over the administrative comtral of the

cadres of S5r. DAOC / DAG Grade-1 DAG, Grade-ii dn(.i Divisional

Acrnuntant. ‘5‘1101‘0(1?

N
T am r€1vnn+nd f-n 0111‘1\11# knrntan‘ﬂ'u thn V\vnv\nonra crhnvin i-nv Fal-ieer Qe fhn
A S A RA S LARS. t. t. RATFVLA DL AIR LN, AWCA h‘-.&\‘-‘.th ALFY S T 1

i 0i cadre of Divisional Accounianis comprising 5.

Ps/DAOs Grade | & U and Divisional Accountants by the Government of

e . - - -
h vnrnoanéle: trackad 11111;(\# trAttr i nr\*ntrf\i
AL PFALSLILAY VAL ZLL MARALL YU S LRIV

i am furiber direcied io siaie ihal the Siaie cabinei had since approv ed ihe

progosal to take over the cadre and the Departments of Law. ludicial &

2 cot 4 P ~ - - )
A Anpinvicien t'n Dt\i’nvv‘l'\m nt F}1r\ Ci* +n .i'\v‘n\' 7O A11 itvr vranttn tha crhinm afrar thavoas 1
ATRAVAGARARFACT Sk §4. 55, W 5L BCGLARSA AR AT WSL S -& 2. LiSd W A ';.i.l.u}" VR LAl WA Flaia i.l.l{..‘ AR LK if.i.l'-.#.l.s&}.? 1

exaiitaiion.

In view of the progress as stated above, | am directed to request vou to

OATINGYT TR _-)_-nnrgj;yg !"‘:2}:";§ii”3‘i—;§1{_'l Q_gﬂqr&}ﬁ_ r)%/‘t-nn avar nf fha nq{ Mo f\" H 3_&:-/
MVEY FOUr approvar mponianng smooin axng aqre o 12Agy

IAY.¥a - ox "

LA *-:f L/n\ ;-, Gr uat,- I. & u II\)nL yuﬁ] mj'u.i C u‘lnm

[
LCH

Kindly acknowledge the receipt of the scheme enclosed in quadruplicate.
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Govi. of Arunachal Prad
Naharlagun- 791110 (A P)
T: No. DA /TEY.27 /2000 Tiated Tuly’ 2003
—— Ry SO
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PS to Prmnnal %ecretarv {Finance) to the Govi of Arunachal

r Iﬂﬁ\‘bﬂ uzmmgar for WOID}EIU\)D.

iﬂf:_‘ 7‘:‘(.1'"‘&!1'\/, Law & ;um&mi 20 tﬂt‘ Govi. OI Alu_naumi T T df.&‘bh 1'01'
.nfnr-rn:ai-inn n]oaco

hn Carsrvadaeer Davontnal £ A dvan Trtadweadivra AN + = + £
;..Ltc sefraiay Fr A SRoUSs 8 Aadsnizaanye FRH S i

Arunachal Pradesh, It"ma;zar for information please.

Il B4 ™t [ 5 |
oG/~ ilegibic
((‘ M. Mnﬂmn w)

""/
o

Direcior of Accounts & Tr easuries,

Janaﬂao - ‘/91110 (A.l’)
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' averments made m*the apphcahon a.long mth ﬁs annexures
‘contcnts thereof |

,_and the statemems made m the apphcanon whxch are contruv to

- ..Aimexwge -é@ '-

IN TH]Z CENTRAL ADNHNIS TRATIVE TRIBUNAL
GUWAHATI BENCH GUWAHATI

0.A. NO. 115 OF 2005

: . _ SP{]L Appal Swami & Ors
Ul b e }:‘, LR eI T I NI
i e iy
Umon of India & Oxs
SR P 1 ““*w' R AN O
g --WRI'I'I‘]:,N STATEMDNT ON BEHALF OF THE RESPONDENT NO. 1]

I Shn Jayama Fumar Bhaﬂachayya, s0n of late Al — Kumar
ke e ooy of e e:ﬂsix’e* M s : .

. ,Bhaﬂacharya aged about 47, years,

presenﬂy posted as Pma.noe & Accounts Officer in
'p"‘; ng hﬁﬁ}ﬁ;&,‘k‘ﬁ‘ d"\ﬁi‘??ﬂ&ﬁnm gL ok [T S

gl el Yo LS e (PR
ggle Dlrectomte of Accomi}ts I\{’gyarlagun and reudmg at Naharlagun P. O Naharlagun,
B el ey el Toggetend

Arunachal Pradesh do hcpeby S(;Iemnly aﬁum and stale as follows ;
R e
{;.

;‘ii-l
B

P

That a copy of the orsgnml apphcatmn bemg No 11470f 2005 ha
upon me wherem I have bcen :ﬁ'myed

J' '*fx

eenl served
as Party Respondem No I I have red the

LR

and unders ood the

l

: - That save and ‘except what is specifical ly admitted in this Written St Statement

and meonsistent with
the recor ds shall be deemed to have been denied.

. That the applicants filed the instant application seeking he relicf viz :

¥ Q) That the applicants who are on deputation entitled to consideration as

Divisional Accountaut working under differcui Division offices of

e
&‘, Executive hngmeers tn the State of Arunachal Pradesh

) Jid.
;v
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4 o i) That before dealmg with the sad relief as prayed for, ihe deponult
34 ]
: ol deals wﬁh dxi’ferent pmgmphs made in the instant application for
o i‘% conveniences of the cage-in hand. |
. ; {;gThat wﬂh ;egard to the smtements made in paragraphs 4.1 and 4.3 of the
:‘ %smsiant apphcahon the deponeni s{ates {hat {hese are mailers of leLOId aud auy
3' Lg i»,a,.d}ﬂyq‘ . wm-b. »fc iy«
smtement made merem wlnch are oontmxy bo records shall be deemed to have been
E?,h ;w;., écuﬂu@f awﬁ;&ﬂ T

«»mgﬁ*‘égrsm pTE mmn* IR .-'s T *e\ -

"; n,:;u SIS N 111 ;5 o ':li_;“k o Vg o o S
45, - That &1}1 1eg ard 1o t}m ‘zmtements made in parag‘mphs 4.4 of the application
1% 3th] d?‘;‘l{r Foy by

dthe demnent states that the State of Arunachal Pradesh through its Principal Secretary -

e

: (Fmame) oovermnem of Arunachal Praoef;h[ has formulated a scheme\for 1“1‘“‘8-5{‘.?1\ )

1he Admnnsimhve umtrol of the cadres of Semor DAO/DAO Grade- I/DAO Grade-1I (

TRENTLL O kel s |l e

and DA of wmkmg divisions allegmg to PHE/RWD/IF CD/PWD/Power Depamnen

_,.,_.__..—-——
e

. i’g of Armmclml Pradesh from the control of Accounttmt (reneral (f\%fj %igh? aya,
| ;; An‘{l}mchnl Pradesh, eicyil{m;ﬁl&ong‘hﬂm sd1d scheme has been sent o ihn Accountani
;"é;f Genen (A&E) Meghahya Arunachal Pmde‘:h etc Slnllon& f?f hl\u‘g over of the
é’; admngrauve conirol of the cadre of Dmsxonal Acoounmnt from the later vu.]—e_ihﬁcu _
g’é leﬁer dated 30.7.2005. Tlus haq been done in consonanu; 10.cabme1 decisiony taken o / )
B s 20\7] | -

vt e
o

6. 'Ilmt thh regard to the statement made n paragmph 45 of the application the

deponent states that the ques fion rhas been dealt with in the scheme which is quoted

[ e . U
B . . ) ~.}‘(;§» i 4y,

hereunder: -~

Py s 1y
A

St

YL ¢ g
b .

G

f“‘ “2.2. The Di\/iqioual Accountants ( ot deputation) I]xosc \Vi‘:b ljmvc compleled
T the existing ferms of deputmmn will be (.ommupd as Lmem"my Divisional
L g am hicir al absorphon s

Accountant for the § fime bcmg, as woxl\mg arranguuu' L Bui for i

~%3
« zk

_—
reguhr Divisional Accountant they shall have to qua lify themselves in the I“Msx(‘ M

ettt e i T T s et

o HRE »' 3-"‘_~

e} e ————

tesl examination within two years from the date of taking
<

t!.

2T R

M
H

S

!

over !hc cadre Imm 1] :
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admunstmuve wutrol of 1he Accountant Geneml (A&E ), Megha aya, Arunachal

body fails 1o quahfv in the Dmsmml fest

— SRR

Pmdesh etc Sl:ullong, for Wthh they w111 be glven three chances to thfy m the

e l‘l‘}'l.».i :
Dmmoml test emmnmhon_ If any

v e o b el s b s s 7 4
R sl

examination, slmll be reverted to the:n' parent department as and when quhﬁCL and

become available”.

),ﬂ ' (:g‘h:g’_ ] 'i:':-.-""ii““ - By
““f—/”:—‘///

"“.‘5 Gomlaine b W bm

iThe  said paragrap ph. of the ‘scheme ha” put certam conditions and thesc

S L pfee Aelivie o b e

condmons are requﬁagd  be fu]ﬁlled n order to gei ihe permanent absorpi ion i the
‘W"‘“?ﬁ PR B }3&;. "‘.;"‘I‘W"{

cadre of Divisional Accoun ﬁmt workmg under dnﬁerent dm.sxons of the Government
ﬁ«mlf ghily i (*,!!3 {e‘ﬂ, ,,m} ‘31' . ”U'Yn e -

of Arunaclml Pradeah

il
g'n“t LN

., -

|

e

Copies of the communication dated 30.7.200%
and the scheme are annexed hereto as Annerxure

A and B respectively to this Writien Statement.

7. Th'~1t wﬂh rega.rd to the statements madc in parags ypaphs 4.6 and 4.7 of the

.3

apphcauon the depcment states lhat the Govermnem of L\ruundml Pradeslt had

,:' t '«‘\h ‘«

reiterated its stand for commuamon of Dmsxonal Accounu, cm depuiation il ihe

......_._..’-—«-_ A——— e Cea
1 R - - e

process of tnkmg over admlmstranve control from Accountant ’“xcneml (ALE)
~— AR
Meghelaya, Aruanchal “Pradesh elc. @hlllong iy (,ompl fed whmh 18 evident from

Armerxure T'of the apphcahon dated 12.1. 2000 o

ey

3“‘! u f.‘v-tlj(‘:b‘i,_,:l

8. That with lcgard to the statements madc in paragraphs 4.8,4.9,4.10.4.11,4.1
aud 4,13 of the apphumon the deponent siaies “}mt ihese are matters of record and any

statement, made thercin which area contrary 1o records shall be deemed to have been

dening// )

9. That with regard to the stalernents wade in paragraphs 4.14,4.1% wnd .10 of

the application the deponent slates that before submission of the scheme for fakine
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The Axcoun(.ml General (A&L),

Meghalaya, Alun.uh.\l Pradesh, cte,
bhlllonb

Subnmsmn

cadres of Srv DAOMAQ Grade -1 DAO, (v

Accountnnt

1 am direc

'\dnnms\&alwe comlo\ ol cc\d

%
i ¢ kind ¢o

% pro pOSd\ lo ;

Copy o -
s

L5 /\Umll\lsll'\ll\/

; am fuu

ake ovel
"2.

your ¢ '\pprowl fauhlahm, smool

rom your kmd conlrol.

. l\lﬂii F “Wi"' ‘,, ‘f;'

é Re['om\ »‘of the stale havc duly velt

0 v1cw of lhe progress as slaled above, _

administrative contro\ of the

of scheme for taking over the
rade = I and Divisiknml

’

~ thereof. |

scheme for taking over the
ng or. NDAQs 1 DAOSs
1l Pradesh presently

BLOFRY . i
i

led to submit hercwith the proposed
rc‘of Divisional Accountants comprisi
' : A ounlants by the Government of /\1undcl

[ t

ntrolit h

d to st'\\c that thc Slalc cabinet had “IIILC approved the

ier dncc%c
& Judmd\ Personned &

the cac%re and the Depar\mcnls of Law
Shives
ed the scheme after thorough anminu\ion,

l am directed 1o, ruquus( you (o convey

-

Vi\ {akmg, over of the cadnc of DAs/ DAOs / DAQs Grade — 1 & ot

t
'
!

nof \hc schcmc wcloscd in qmdmph

cate.

- Kindly '\cknowlcd;,c lhc 1ccm
|

fnclo @ As stated above.

’,‘: 0 J‘,,ﬁ*f' 8 LIS «gw 2 )
oL i |
t

b
\

Yours faithlully

-

(C.M. M()nym W),

'\/)mc or of Accounts & Ireasutics,
Govl, of /\nm.u\ml Mradesh,

Mahartagun = 7‘)1 11O (A

i

! ‘) N t
i Memo. NO. DAT RY-27/2000 . Dated July'2005.

. o | .,

{., « P.S.o Pnncxpa\ Secrelary (F mdnce) to the Govt. of Arunachal l:mdcsh, Panag
' for mfoxnmhon :
{‘n' ' {

.2 The Scuclmy de & Judicial to the Govt. of Arunachal Pradesh for information
. plcasc. Sy K

' ' ]
3. ‘The Scerelary, Personnel & Administrative Reforms, o the Govt. of A nnachal
Pradesh, Ianagur (or information pleas:. j
/l ] -

O i Ao o,

\)ncc\m of Acdouta &
Govl. ol Archat Prad

Naharlapun = 79 PO (AT

g
Mo

R LN SR EA
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e Scheme for taking over of the Administrative Control of (he Cadres of
Sr. DAOMAQ Gl'llllC'ﬁI/DAo Grade-I1 and DA of Working Divisions belng
PLHTRWDAFCDIPWD/Power Departmient of Arunachal Pradesh

.. ,\.
p e g s
i - o sy

ing (-

from the contral of

3y
o

-ﬂ’rs'ez.%;m't*at )
=S

nfé the Accountant General ( A&IL), Meghaluya, Arunachal Pradesh, ete. Shillong , ’
B ’ . I
] . - : . P
. % I'he posts of Divisional Accountants were created by the State Government in the
J i3 :

Public Works Department / Rural Works Departiment / Public "1lealth
Department /lrrigation & Flood Control & Power Department, but the administ
Le. appointment, transfer, posling & disciplinary control, elc. vested with the

Epgincering
alive contiol

T e .
2,
A

. Accountant
i General (A&E), Mcephalaya, Arunachal Pradesh cle. Shillong. The Divisional Accountants

3 comes under the immediale control of the Executive Engineer of the Divisions. They assist

;g the Executive Enpincers while tendering accounts o the Accountant Generil (A&,

X i Meghalaya, Arunachal Pradesh; elc., Shillong. Their pay-and allowances and otlier service
L .= condition are-al presenl governed:by,the Central Government rules in force, but they arc paid
ey o from the ‘state” Government’s exchequer. The question of laking uver the cadtes of the
Divisional ‘Accountants ifrom the‘administrative control ‘of the Accountant General ( Ad&l3),
Mcghalu);a.'?/\vrunucha.l .lj’rhdcs.h'clpj.,’g-Shil!onglmd been under aclive consideration of the stule

, Govcrnmcql};{%{ qu\itg;éOllxélixlxeSil)aslfilm order to havé*proper control over expcn;dilurc and

:  olher accounts’ matters. of the works Divisions, 'since it-has become essential fof the state

Goverunent'to-have belter control on the heavy expenditure incurred in various engineering
divisions of the state. Now, the.Government of Arunachal Pradesh has decided in Pursuance
of cabinet decision of the State for taking over of the administrative control of the cadres of
St. DAO/DAQ/DA from the Accountant General ( A& L), Meghalaya, Arunachal 1" adesh,
ete., Shillong.-* S :

N t
s ef g

To. tak),_ew‘ over'the cadre of Sr. Divisional Accounts Officers/Divisional! Accounts
Ofﬁcers'/Dj_:vjf_éi’pn,avl’-'A,ééc')q_i)langg,}({’qnfjhe administrative control of the Accountant General
(A&E), Mééﬁ?}'ldﬁ],';Kriii{ﬁel‘lal'I’fadcsh‘,’clé., Shillong, shall be subject to the following tcrins
and conditions, t ' ‘ ; '

[P

v

g | - Absorplion of DA/DAQO and Sr. PAO ( Repular ) borne on the cadie of
FOE {he A.G _to‘Stale Cadre, ’ . {

0k i 5 '™ !

< I8 & [ TR

£ R - R e o Yiko ety

1 i i1 :Sr. Divisional Accounts Officers / Divisional Accounts Officers / UI:E'ISI'\)W\'
I “Accountants ( Regular ) borne on the cadre of the Accountant General wlm
g : “are presently  working in the State of Arunachal Pradesh may opt {o serve in
3 i “he Staté-icadrefion status quo. The willing Sr. Divisional | Accounts
g [ B . He ‘ . IS 2 -
$ o1 Officers/Divisional ‘ Accounts Officers /Divisional Accountants ( Regular )
A 'y : PR ' uryv (o T
S * - working!in“the State may submit their.options to the Secretouy (o- the

! .
“Goveriment? of  Arunachal (Pradesh; ,Depowtw?@m, of
~Finance, - Arunachal Prodesh, Itanageu iough (e
. concerned \Excculive Engineers within'2. (Two ) months from the dale of

. 1
“issue of the *Notificalion’ under intimation to their parent department.
i :

v: 1.2 ~The Sr. Divisional Accounts  Officers ! Divisional /\ccounl‘s ()‘Hnﬁul.‘.
7 [Divisional  Accountants ( Regular ) who do not opt  [los dsm:lg service
e il il ' i i )5t S ¥ 'd 1o serve on
3 , condition, but willing lo. gontmuc in the po.ﬂ shall be allowe 1 l{) crve o
g’? standard terms and conditions of deputation duly approved by' the stute
Government for period up to 3 ( Three ) years which may be extended up o 7
(Two) years in the interest of Public Scrvice. They shall be |§vcu‘(:_-rl 10 ll'..:;n'
p:i\rcnl L.‘cpzu‘lmcnl immediately on expiry ol lhcn'. respective deputation
period. :

The Sr Divisional Accounts Officers/Divisional Accounts Qilicers /Lisionad
“ N N N N H . vl )y ot X ) 1 .ll-‘\..
4 Accountants ( Repular ) wio opl (o serve in Artnachat | mdr,sl} shall (|““l“|‘“i
i ' ' “enlr s [or pension i v retirement benelits
52 to be governed by the (,ux(bu\l Rules for pension and other re

é% as applicable fiom-time Lo time.

Sl !

#ieT ‘ -

& e ] jori » Sr., Division: . Officers / Divisional

E%’ 1.4 The inter-se- seniority of the Sr. Divisional /\u:o'unts ] s

:‘f Accounts Officers/Divisional accountants ( Repular ) who opt {

b4

3

i sadre basic v inter-se- sentortty s
Service shall be fixed in the state c.‘\dut l).a.',mg on their inter ~--L~ ‘ Tun((‘:m‘,,“ 1
Sy, Divisional Accounts Officers/ Divisional Accounts Officers G - 1.
Divicisnal Accounts Qfficer Grade-11/Divisional Accountants on the date o
. S Vi A . - )

Lap n
Yushe.

Rkl

i over of the eadie.

LR

SIVRTRT

&



.l\,/li.) ’Dn\mmml Accounts  Officers/Divisional  Accounts  Officers i(}r'adcjl -
| ivisional Accounts Grade- 11/Divisional Accountants (Regular) uu NO |
drawing the iollowmg scale of pay as per central pay pattern. - '

i

Nargs

¢

)
3
v
S

A) Divisional Accountant .

~ Rs. SUU() 150- (

B) Divisional Accounts Officer (()l'xdc 1) - 1X5.5500-175- 388();

]L)) IL))wmondl Accounts Officer (Grade-) Rs.6500-200-10,500/-
) Divisional /ﬁ\;couﬂs Ofﬁcu (Sr. (.uadc) " Rs. 7500»750-12000/-

g\cd(:'\;hu of. Sr D\vnsxona\ /\LLOU!\(S Officers/ Division: \\ /\uoum, LOfficers
rade-l & 11/.D;_\/41510x\al Accounts who are wmkm;, in Alunddml l’mdcvh on

lm. state

glinIOtmg :
{¢ herewith
I/DA:bomc on hlS cadre -and
dage of taking’, over| the cadre
f‘;pgiilccribf the. lﬁ)ivui_ons*uml'
S Dwmonal /‘\(.é()uh\s

ra'de: ,;

vithe!

‘tﬁ{,“.‘

crl

:i;v"x§jonal%/\ccounhnts “are; : Arumchdl
’P ddesh on® depul'm Tshall“be’ ‘allowed 10} ontmue serving: in-the post of

l)wmonal /\ccountz\m on deputation till they comp\c\c \hcn nomL\l terms of
i

L

2.2 lhc Dmsxonal /\LCOUHl’mlS (on dcpunuon ) those who have comp\uw e
d as 1II\LI[JCHL,)) 1)1vs.|r)ml

dcpula(\on will be continue
being as ~working, arrangement. But for thejr abs Qrplion
as regular D\Vlsmna\ Accountant they shall have to quahly ‘themselves i the
Divisional test examination within two ycars from the dale of taking over \\m
cadre” from the adminigtrative control of the Accountant General (A&,
Mephalaya, /\runaclml Pradesh, cte., Shillong, for which they will be piven
three chances 10 qualify in the l)wnsmxml (est examination. 1 anyy hody fails W

‘qualify in the Divisional test examination, shall be reverted lo their prueit

dupallmcm as and when qualificd hand beeonme avi ilable. :

existing term of
Accountant for the time

/\(]ll\ll\l\ll.\(l\’L (,ontxol , N

- 3.
The 'vhn'm'is\muw control of 51 Divisional /\qun\s O[lmuml)vmmn\
__Accounts O(lmc;s/l)msxondl Accountants shall be vested wilhithe Linance
" Departnientty Goviernment of Arunachal Pradesh, l{unu;'n/. and il he
i excrcised by the Secretary, (0 the ('m'('/u/m'ut of. Atunuchu( Pradeyit,

Department of Ilinance. _

Reeruitinent

The state govcrnmcm through Arunachal Pradesh Pu v STTIEAINIY
ghall [ithup all the vacancies of Divi: alUn.‘l Accountant Gl v mions,
5. Method of Recruitments
.0 : The /‘\l\madn\\ Pradesh Public Service Conwission shall make lu,mi‘\'n‘.cn'\ \
the Cadre of Divisional Accountant by sclection on meril adjudped fron 1\-~
Callowing SOurees through written and competitive and qualifying test e alis
the Tnitial Recruiment Py imiiation for Div M(m J Accountant Annsiis ~\)

A ik e ebioh b o b i
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Agce Limit for © Direct Recruitment™: . -

Candidate should not be less than 18 years and more than 28 yeas of agie,
provided that the initial age limit may be relaxed up to 33 (thirty three) years
incase of APST candidates in accordance with the order of the state
government from tme to time. In case of existing / working Divisional
Accountants, upper age limit is relaxable upto 52 years.

Education Qualification:

Minimum Educational qualifications for direct recruit shall be a University
Degree / graduate with any one of the subjects namely Mathematics, Statistics,

Commerce, Economics, from a 1c<.o;,nvcd University. : g
. ",‘.“"{\ TR 17 2 4 ' ;
-;’:;"Notcr - Age 'Limit‘and Educalion as prescribed at serial 5.2 & 5.3 abow shall

. H

s ”"not be applncablc m case of chz,lblc dcpmtmcnml candidate(s). '

: ‘. x I ‘n'.‘,’ - 13‘ “ . . . . :‘ . !
Am)mnhng Authon(y‘ , R |
._"l‘. L .vH t" ’} n'}\"(. a !

".7."“ :lhc Sccmary to., lhc Government of Arunachal Pradesh Dcpmtmcnt of
SEinance ishall be “the appomhng authority subject to the dpplov(ll of the

Ky L SV ey
iGoveriment, ¥ '

ol AT RO PR : ’ i

Probation and Training:- ’
Candidates recruited through the Initial Recruitment Examination will be on
; probation for a period of 2'( Two) years before their absorption in l)u cadie of
?z«lewsxonal Accouplmu During this period he/she shall be given lmlmng for a
&pcnod ‘of 6'5ix ) months in the Administrative Training Institute antl therealier
Cintensive practical*tiaining in all aspccl% of publu, works accounts for a further

];ulod of 6 ( Six’ ) months |
|

'|

Aller. lhis'lmining the.candidates are required to pass the Divisional  test,
- which wnll‘be conducted by Director of Accounts and lwasum' Till such
time as (h¢ trainees, they are posted as Divisional Accountant on probation,
~ After passing the Divisional Test Examination supernumerary posts cqual (o
the number of such trainees will be deemed (o be created for lhur absorption
on completion ofplobnhon period.

Transfer & Posting:-

Divisional  Accountants / Divisional Accounts  Officers are 1o serve
anywhere “within  Arunachal. Pradesh and are liable for tradsfer 1o the

establishments of (,hlc(l,n[,mcus /I7ivector of Accounts & l;cas-um whereon
such posts exisls.

Transfer of record:-

shall tike necessary action to transfer the relevantrecords to the Secictaiy to

the Government of Arunachal Pradesh Department of Finance within 3 (Hhaee)

months from the date ol issuc of the notification.

Sd/-

(Fabom Bam ),
Principal Sceretary (Finance)
Govl. of Arunachal Pradesh

- Hanagar,

The Accountant General ( A&l?), Meghalaya, Arunachal Pradesh ete. Shiltony:
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LI‘N I'RAL ADMINISTRATIVE TRIBUNAL
. GUWALIATI BENCH

Original Application Nos.114/2005, 1 15/2005 & 238/2005
Date of Order,: 'Ihlb, th, 2151 d..Ly of Mau,h 2007

THE HON'BLE SHRI K.V. SACHIDANAN DAN, VICE-CHAIRMAN

THE HONWBLLE SHRITARSEM LAL, ADMlNlSl‘RA'i‘IVE MEMBLER

i

Lendi Chatung.

- s/o Late Lendi Sala

O/ o the Executive Engineer, Along Elec tical Division
Department of Power, Along,.

Tonkeswar Boraly

$/o Late Golap Chandra Borah

0/o the Executive Engineer
PezuPublic Works Division.

Sanchayeaun Kumar Dan

$/0 Late Subodh Kumar Dam

0/ o the Bxecutive Engineer

Seppa Electricad Division.

Love Raw

$/o Luxmi Rao

O/o the bxeculive Englucer "
Flydro Power Development Department.

S Junumi Kamam
S/0 Srilh Koumuam
hrigation & Flood Control Department
Daporijo Divisiou, Upper Subansiri
Daporijo.

Dilip Kumar Dey

/o the Exccudve Engineer
Public Works Department, Boleng
last Siang District,

Tashi Namgey

O/ o the Executive Eugincer

P.W.D. Division Scpa

East Kawmeng District, Seppa.
e .o L . .

_—~Lani Bhusan Karmakar

4/ 6 Late K M. Karmalkar

WL SDivision, Dumporijo

Upper Subansin District.

, : Applicigats i QA No, 1 /2000
Shri L.Appal Swaunid .

3/0 Late LA Naidu
Presently working as Divisional Acc oum.mx
0O/o the Exccutive Engineer

Ry

. \
Annexure 1’8
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PHE & Water Supply Division, Rhunsa
Dist:- Tirap, Arunachal Pradesh.

2. M. V. Kartikeyan Naiw
S/o K.I°.V.Nair
Warking us Divisional Accountant
O/o the Executive Engineer
Kalukiang P.W.Division
Dist Wesl Kaweng, Arunachal Pradesh.

8. Shiri Suntanu Ghosh
S/o Late S.R.Ghosh A
Working as Divisional Accountaunt
0/o the Executive Engineer
‘RWD, Yingkiong, Upper Siang
Arunachal Pradesh. C

Applicants in O.A. 115/ 2005

1. Shri Pradip Kumer Paul
: S/o Late Paresh Chandra Paul
Divisional Accountant

- 0O/ o the Executive Engineer A
hrigation and Flood Control, Resource Division
Panchamukh, P.O: Agartala
West Tripwa - 799 003.

o Applicant in 0.A. No.238/2005

" Advocates S/ Slui M.Chanda, S.Nath & G.N.Chakraborty.

- Versus -
. L. Union of India
’ Through the Comptroller & Auditor General of India
10 Brhadur Shah Zafar Mary, New Delhi b

L, ———

]

@“‘-‘\bird P T, 2. The Accountant General (A&L)

T ;( \, Arunachal Pradesh, Meghalaya, Mizoram etc.
Tety ¢ Shillong - 793 003.

The State of Arunachal Pradesh
Represented by the Secrctary to the.
Government of Arunachal Pradesh
Department of Power, [tanagar.

4. The Commissioner, Finance Department
| : _ Governuent of Arunachal Pradesh
lanager =791 111,

5. The Chicl Engincer (&)
Deparunent of Power
Governnent of Arunachal Pradesh
ltaagas,

6. The Chief Engineer, Public Works Department
Governnnent of Arunachal Pradesh
[lanega. '



The (/lml Engineer

Public Health Engineering Depmt_mult
Government of Arunnchal Pmdcsh
ltcmdgtu ‘ SRS

8. The Chief Luguuu Ruxul Works Dcpm unent
Governent,of Amua(.hal Pradesh,
Hnngi ST s bl el

9, 'Ihe Chief Engineer, IFCD
( mv:.,mmu)t, of Arunnchul Pmd,e.sh
ltanagar, Ve

10.  'The Chief Lnguu,u .
«Hydro. Power: Dcvclopmcnt Dcpartmcnt

»

ltﬁm{lgal “‘,i}‘;ig‘!m”;u} . ‘ x

1. The Duectox of Accounts & Treasuries
L Govu‘umcut of Arunachal Pradcsh.
Nuluu‘luguu 7911110 e

¢

2

Rcsnondcnts m O A Nos.1 11/0005 & 115/2005
1. Unmu of India =~
~ Througli the Ck)mptm]lcx & Aud1t01 General oflncha
- 10 Bahadur Shaly éaiax Meug )
' Ne\v Dcllu U

2. The Accountant Gcnual (A&L)
Arunachal Pradesh, Mcxhalavu, Mu,oxam cle.
Slullong 793 003 R o

3 The State of I\uumchal Pradesh
Represented by the Secretary to the

\ Goverment of Arunachal Pradesh .~

Department ol Power, Hanagar.

The Counmissioner, Finance Departmaent
Govermuent of Arunachal Pradesh
Hanagar - 791 111. '

The Chid Engineer, [&FCD
Govermuent of Arunachal Pradesh
Ttemagar,

/5. The Chicl Engineer, 1&FCD

- Govermnent of Tripura
Apitala.

- / 7. e Chiel Engineer
' PWID (R&13), Agartala
Triput.
. The Director of Accounts & Treasurics

Government of Arunachal Pradesh
Nuaharlagun - 791 110. S ' '
S Respondents in 0.A: No.238/2005

BV R G e BA10lYSs SLeCeGeSeCe & MreAeBuZarnardan, GOvL. AdVCCal:

stute Oof Arunachal pradeshe.
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ORDER(ORAL)

A HIDANANPA Kv ‘
: § by }ﬁ e :: : ’\r;’m

T_here ‘are 8 App)ioants in O.A.114/2()':OS, 3 in
0.A.115/2006 and one in o.A.zss/zoqe. All the cases are taken up

together smce reliefs sought for are common AH Lhe Applicants are

'aegular employce of the PWD of Arunachal Pradesh and are presently
' Jov

: " ?‘ i’i ,fg% i‘vz y%“‘ ‘IHL" ';' -

‘ worklng aservusnonai Accounz'.ant under the different units of PWD on

i{a{'"@" P,r.u,&’ & HERL ig peitet . ""“

‘deputatlon‘s_basas under the adrnmistratwe control of Respondent No.2.
B L

R »A:--"i:’"’x;u- s e e
B

....

It was fulther contended that as ;t was under actzve consnderatuon of

(_ g bl
in ’ “ v

the Government of Arunachal Pradesh to take over the cadre of

Divisional Accountants/Dw;snonaI Accounts Officers totaling 91 (Ninety

One) posts from the exastlng combmed cadre being controlled by the

Respondent No.2 and now the Respondent No.3 had decided to take

over the said cadre and p\ace thus under the darect control of the

" Respondent No.11 with immediate  effect. However, orders of

~repatrintion have peen passed when they were anticipating thenr
ragular absorption in the higher pay scale, cadre, rank and status even

though the resultant vacancies were going to be filled up by bringing

other persons on deputation. Hence these Original Applications

(O.A 114 & 115 of 2005) seeking the following similar main reliefs: -

vg,1 The applicants are entitied to consideration of
their cases for permanent absorptions/
continuation as Divisional Accountant in the
light of the decision contained in the letter
dated 28.03.2005.

cases . of the applicants for permanent
abso:ptxons/cvntmuatxo as Divisional
Accountant in the Hght of the decision
contained in the letter dated 28.03.2005 and

\//,.

' .8.2 The respondents are liable ‘to cunsider the

“



bt A el o e 8 1 s

. 45

any action to repatriate the applicants 'prior to
such consideration is arbitrary, unfair and bad
infaw, oo

In O.A No.238/2005 the solé‘Appchnt has sought the"'following main

" reliafs: -

2 "8.1 The apblicantis..entitled to consideration of hig

p casa’ for  parmanent absorptlons/‘continuation,

‘.asf“@ivisionaié’fAcco_unt in - the light of the
. i decision''‘contained in the letter ~ dated
,‘“‘é'.‘;-;28,0,352005;’?.dated“‘15.07.2005 as well as letter
dated nil July’ 2005, .

Wl

-2 The respondents are liable to consider the casc
of ‘the’ applicant for permanent absorptions/
continuation as Divisional Accountant in the
light of the decision contained - in the letter

- dated 28.03.2005, dated 15.07.2005 as well as

" letter -dated “July’ 2005 - and any action to
repatriate ' the -~ applicant prior to  such

‘consideration ' is arbitrary, unfair and bad in

law,” -

’

2. o }Resééhdents have filed th_eir written ) statements.
Applicants also submitted additional affidavits in the cases. We have

haard Mr,M.Chahda, learned counsel for the Applicants and Mr.

Buzarbaruah, - learned counsel for the Government of Arunachal’

BN

Pradesh. Pa}'agrap}l S of the‘written staterment filed by the Respondent

{

No.11, which is relevant for this cases, is reproduced herein below: -

T s dhe - Statet of Arupachal
Pradesh through its Principal Secretary
(Finance) Government of Arunachal Pradesh

has formulated a ‘scheme for taking ‘over the

‘Administrative contro] of the cadres of Senior
DAQ/DAO Grade-1/DAO Grade-II and DA of
working . divisions alleging  to
PHE/RWD/IFCD/PWD/Power Depar-tment of
Arunachal Pradesh from the control of
Accountant Geaneral (A&E) Meghalaya,
Arunachal Pradesh, etc. Shillony. The said
scheme has ‘been sent to the Accountant
General (A&E) Meghalaya, Arunachal Pradesh

etc  Shillong for taking over of the
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administrative control of the cadre of Divisional
Accountant from the later vide office lstter
dated 30.7.2005. This has been done in
consonance to cabinet decision taken on
28.11.2001."

3. When the matter came up for hearing, learned counsel for
the A,.upiicunts M:'.M.Chanda submits that there are developments in
these Lases and the Government of Arundchal P{adesh have proposed

a whunm (on Ldklng entire Accounts set up from Lhe Accountant

[

(-mw al (A&E), _Meghalaya Ar unachal P:adesh, etc. Shillong and the

l“'

woposal is under«mctnve consnde:atlon but hnal approvai is awaited.
.v :“1.{\‘_ .. e . 4'

Pl ILH\.hQI QubmlLLed lhaL con.,ado: Ing Lhe dav«,lopmunL took place in

[

all Lhese mdttels Appllcants. w:ll be saUsﬁed «f they are permitted to

)

-'fa (SR L '.

4 bubmat comprehenswe fepresentatton w:th a d|rchon to the concerned

i:",,f é%' ' ’:yr ‘V,‘é _“",7;' 695‘" ) .;"n 'l) ."""

W e Ru pondents to consndel and dlspose of the same dnd take a decision
£ . . .

’g’ . within a time h‘ame.JCounsel for the Respondents has no objectlon in
% ©. adopting such course,of action.

gg 4, Accordingly, we direct the Applicants to make individual
g‘;f comprehensive representatlons before the concerned Respondents

PR,
Lo

R

forthwith and on lece|pL of such tepresentatnons the said Respondent>

. R

shall consider and dispose of the same and take a decision thereon

PETE ]

within a tirne frume of three months thereafter.

5 Al the C.A.s are disposed of accordingly. No order as to
C()'St., TRUE ~OPRPY ' e NSNS
_ [—
,E‘_f:"_f:.. e /i OFRINTAS

/§';\n\ q-09° 4d/MEMBCR (A)

grgwrar @ firerd

Sevtbon G v JadD)

Cent g . © i ve Tobgnal
% z. {7
(. Lo

77
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' : The Dlrector of Accounts & Treasunes

‘ ;;gr 1 r ot
(“ovcrumenlzbf Arunaohal Pradebh: o
N'xharlagun~791110 " ff“ e
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§uh Subrﬁiwon 01 reprcsenmtmn n terms ot the Judgment and
+ orderd duﬂ:d 1210320074 passed 'in" OA No. 238/2005 by the
Hon ble C‘entml Admuuj;tmnve Tnbunal, Guwahats Bench,

z}i-.‘,{' 2 LA A =
( U waha u. ) ‘
: . oy L IR
g the et (',‘}:".r, i e g Dol Db
M P : : .
. . * L Ve, €«
Sll‘, !_.,-“f U3 ‘ . ,nﬁ ti N NI P i,v;i PERESE D R PO A '

Wxth oue reopu,t and humblc Submission I beg to state that I have
appro.fc’:;a:i]& the }:I‘?Z“:B e Ccntral Administrative Tribunal. Guwahas Bench,
uuwh.m b‘v }11:1111 UA No..238/2005 praying, for . permancnt absorption/
contmuaam as Dn. stonal Accountant in the | hght of the decision in the
fetter dated 23 03, ZUUJ ddtLd 13.07.2005 and also in terms oi‘lener bearing
No. \IBIIRY-W/"UUO da‘wd Nil July 200541 n\,wr the moremennoned
()nszm.zl appincanon hzm hccn dmpmcd ot with 2’ curcdmn t0 the i ndersigned

to suomlt a comprehmsxve 1eprescnmnon Ilence the umer‘nmed mbmmum

this representation and begs to state as follows:

1) That Sir, | was nuuully appointed to the post of U.D.C n the year
1984 in. the oﬂmc of Lhe Clucf Lngmwr, RWD, Nunagar under (he
Govemment of Arunuchal Puduh However, sfter bifurcation of the
I\uxul Works Dupax lment by Lhc Government of Arunachal Pradesh |
was placed in the Img'mon :md Flood C ontrol Department of the

State of Arunadml Pradesh, therefore, IFCD is my parent dcparrmcnt

to

That Sir, when T was qewmg in the otfice to the IF CD. ltanagar I was

selected for the post of Drvisional Accountant and appointed as

v *
. . -
b o, )

4

(. §
\&y *.1




7

’ <

Divisional Awuunmm and pte uml‘/ working ~as ‘Divisional

e ;:y dgietpas 4 S UUPI R T

Accountant in the m‘bce ‘uf he ixecutive l‘nmnwr Resource
oAy Ei:k FEEN g . S ,'A.

Division, mz;:er!(ila i the distr A.L m ‘VML I;mum 11 ue*mb twn busis,

» ‘1r ;, e :

'gﬂ.l

HE mh% m: .m

xcmuiad e nmwnlbd m hie psni ol ummwm Accountunt wider the
.t H Tsora }{‘ ift"“'\

mhmnw:mnw mmum ot A umm ant General {A/’»} ) Me lmlwa el

uuuuo {hc Y ar 1;'059 lo 1)0 d}’dm in the wa ~-9£ o 1999 and this
Tt £ §hhwt imi uv}_'

ey n%i;

LRSS IR TS S

101 whmx ! mn 10|md smmh'c fm appomtmem for the

pnst ()35 Dwx}smnai Auuounmnt As suuh s huvc erved altogether about
W, Wy ,‘7}1? 'y‘;‘?‘ i “ ‘43"1_”“‘ E ey

1“ years as L :,wnul A'*wuumm on dcpuluuon basis and aquued a

- 1!“)‘;5 kS L, ig?f * 2.4 “H‘ © f ek L(E,‘,! i

\'aluao © nglu {0 §~bt3 umm bed as rc;‘,ular vamonal Accountant inéthe

YT ."'5“"”\

':'qll\

nt nf mkmf.~ over lhv entire ;Acummq ‘;Pl up hv 1he Govt, of

b . Lo

2%

Arunaum Pradey h R S SR
;;A, . e kA e o ¢ g

Tﬁﬁf{izu; vvu‘ur @bd omw vi du{ mdcr{ bcanmz No. DA/IRY/15/99

dated 12 01"2000*1n;.0rmed the Accountnnt Qenerai{ Ad-12), Arunachal

Pmdosh Mc.gnamvn ete. *ihm there are total. 9! {ninetv ong) pmm ol

Divie xonal Acunmhnbi)m sonal Accounts Oﬁu.,cr and tne Govt. of

Arunachal Pradesh has decided to take over the said cadre under 1he

dircet control of the Dircetor of Accounts- and Trcasurics. Govt. of

z"«.,rl.macha.l‘}f’;md.efsh. It 15:relevant to mention here that at present 38

Divisional - Accountant/Divisional  Accounts  Officer are  working

%

gainst the total 91 o wqts therefore there will be no cifticulty to

abosorh the ppders wnm ™ t‘u event ul m, nw over me umtml of

Agioiivds sel gn by the G s'l:'ﬂit. of Arunachal Pradesh

That Sir, the Govt. of Arunachal Pradesh j.e. mv parent department

4

has alreedy sulwnitted a scheme for handine over the entire Accounts

set up 1o the Govt. of Arunachal Peadech from the adminietrative

bty L N AR R

%/



control of the A.G (A&E), Meaholava ete, shown it willingness to
i fake over the cadre of DAS/DAOKS theretore, there i no difficulry to

absorh the uuiim‘:sigxwx o the post of Divisionn] Bceouminatl in the

event ol taking over the adnmisirative control af Acounia sel np hy
the Govi. of' Arunuchal Frudesh oilwx'\‘«'ist the vndersigned shall syt

wreparable logs and | gury. in this connes huu badea beg 1o viaie tha iy

tcmm of th S cheme aubnnti»d by the uovi 01 Arunachal Pradesh (o

oy U"}

!hc Acv‘untau! General a bpeum pxovxszon 18 mucw wgaxdu
D etidad B 0N A AR O e Ky 0

uhwmtaun of the Divisional Acwuntants' on dc.pumnon and it 15 4is0
T 'E'”“ .’,; 'u'; ,% )r&rn« \gﬂ"f\f,i‘,. o "'A T ,a .
p'owded {bat the L)Msmtml Awounlmn on dupulahon who have
xumpluwd,,th«. Lmsl-ng dermd . of dcpututwn will be continued as
emergeney Dwqun"l Accnuntanr for the time being as working
arrangerment bul for (heir uabsorplion as rcquLu‘ Divisional Accountant
they s}_}.n.l!, have to qualify hemcelveq i the Divisional Tegts
mematmn Wi thm 2 years from thc datc: of takmsz rwcx the cadre

LA
tzom the udmtmstmtwe control ot the AG (A.k ) Mpphﬂqm

R -

4] Shillong ete. Therefore i m terms of tlu \chcmc [ am cmitled to be
\ g? continued ag “11'10'01131 Acconntant and mrther request vou to provide

the benefit of (hc di(){b‘udld Scheme 10 the undersigned and further

bt request vou to provide fhe seope fo appear.in the neceggar- v Divigional
!k;&. -~ . .

i Testy examination (o (he’ m,dc signed i the event of lakine over (he
N :

4 entire Accounts set up,

Under the facts o anvd wcunnmnws as stated above [ vequest YOu Lor
{ .

permanent ahsor phnns':umtnruaimn as Divisional Accountant iy, (he light of

the decision taken by thie Govt, ol miuud»hul Pradesh (o ke over e enlire
Acoounts set up of the Divisional AccountantTiivisional Accotnts Officer
and further request you not to repatriate the undersigied Gl the process of

wregular absorption ag Divisional . : ;ccnumam 18 completed in the State of AP

Rt TN



St s pertinent to numon here that hum.h my service 1‘, presently being
utilized by the A(J (A&L) Meghala}a etc. in the Resource Division,
Tunchinukly, Agurtulu. 's such the uudbmlgnud 15 legully cotitled to the

henatit of hmrpmm n 1hL e‘uslmg vacant pust ot Dmxumal Accountat in

ihe evenl ol fuking over the udmmuuuhw control of DAO DA sel up by the

(7()‘('{ ot AP,

I am endosm herethn a copv of the judgment and order dated

i‘?l" r'“

71 03.07 pusacd in O/\ No."’38/2003 (Prudlp I\umul Paul Vs-U.OJ & Ors.

or your perusal and necessary actlon for comphunce thereof.

.;Ag ""'"(4:‘-‘.%-' . : ‘H"DX T
RO R R N L) . R EE RN ,\ .

Faclo: - Copy of the Judgmeul and ordex dated 21.03.07.

Yours fuithlully

(PR ADIP KUMAR PAl ;L‘)
Divisional Accountant,

(P . (/o The Executive Engineer,
Resource Division
Panchamukh. P.O- Agartals,
West Tripura-~ 799003,

Copy o - The Ag uum am (Juwml ( A&) ). Arunachal Pradesh, Meghalaya,

Mizoram ¢ u bhui(mg,
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH

Original Application No. 112 of 2007

Shri Pradip Kumar Paul_ Applicant nd
'VS"
J
Union of India & Others_ Respondents
INDEX e
Sl. Particulars Annexure | Page
No. | No.
1. Recruitment Rules 1988 1 2~
2. Appointment letter dtd. 16.7.99 I R—-
3. Hon’ble CAT’s order dtd. 21.8.2007 I ol S
4. | P.O. letter No.NGE(APP)/10-2005 dtd. 6.7.05 IV G-
5 Forwarding of Scheme to the Govt. of v
: Arunachal Pradesh vide office letter No.DA 5. |}
Cell/1-1/2000-2001/1509 dated 25.11.05.

6 The Govt. of A.P. informed vide letter VI \

No.DA/TRY/15/99 dated 12.1.2000, el

regarding taking over the cadre.
7. Letter No. DA/TRY/15/99 dt. 11.3.2002, Vil L
| request to continue as Emergency Divisional £
Accountant for time being.
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GUWAHATI BENCH, GUWAHATI

IN THE MATTER OF
IN 0.A NO. 112/5007
SHRI PRADIP’ KUMAR PAUL -~ APPLICANT
-Vs-
THE UNION OF INDIA & OTHERS - RESPONDENTS
AND
IN THE MATTER OF :_

WRITTEN STATEMENT SUBMITTED BY THE
RESPONDENTS NUMBERS 1 AND 2.

WRITTEN STATEMENTS
The humble Respondents submit their written statement as follows :-

1. That with regard to statements made in paragraphs 1 to 3 of the
Original Application, the Respondents humbly submit that they have no
comments Lto offer.

2. That with regard to the statement made in paragraphs 471, 4.2 and 4.3
of the Original Application, the Respondents humbly submit that the
Applicant is a regular employee of the Govermnment of Arunachal
Pradesh. Since there were vacancies in the cadre of Divisional
Accountants administered by Respondent No. 2 and since direct
recgruitment (as provided in the Recruitment Rules 1988 for Divisional

Accountants) through the Staff Selection Commission to fill up

vacancies would take time, Respondent No. 2 from time to time called .

for applications from the experienced staff of Public Works, PHE,"

RWD, I&FC, Electricity Departments serving under the State

) Governments of Tripura, Arunachal Pradesh and Manipur who were

. } \0‘\ willing to serve as Divisional Accountants on deputation basis in the
‘qﬂ States of Tripura, Arunachal Pradesh and Manipur. Accordingly, the
\ Applicant had been selécted as Divisional Accountant on deputation

basis and posted in Tripura under the administrative control -of

Deputy Acz;i?mzt Gencral ( Admuy
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RespondentNo.2. The letter of Respondent No.2 { while afipSintiptthetch

Applicant as Divisional Accountant on deputation, categorically stated
that the period of deputation was initially for one year and that the
Applicant was liable to work as a Divisional Accountant on deputation
basis in any df the three States of Tripura, Arunachal Pradesh and
.Manipur. As per Recruitment Rules the period of deputation could be
extended for a maximum period upto three years and in no case beyond
three years. However, the Applicant is continuing in' the deputation
post in the Office of the Executive Engineer, Resource Division,
Agatala, Tripura till date.

Recruitment Rules 1988 (Appendix I)
Appointment letter dated 16/7/99 (Appendix I])

That W1th regard to the sitateme;xts made in paragraphs 4.4 and 4.5 of
the application, the Respondent No. 2 humbly submits that in January
2000 the Government of Arunachal Pradesh ‘submitted a proposal t6
transfer the cadre of Divisional Accountants to the control of the
Director of Accounts & Treasuries, Govt. of Arunachal Pradesh. It was
also stated that the formal notification in this regard would be
communicated by the State Govt. in due course. However, no such
notification was issued by the Govt. of Arunachal Pradesh. It may be
pointed out here that State Govt. cannot unilaterally take over the cadre
of the DivisiQnal Accountants which/ is under the control of any
Accountant General without the prior consent and approval of the
Comptroller & Auditor General of India. Only after the State Gowt.
accepts all the terms and conditions laid down by the Comptroller and
Auditor General of India for such transfer and with the approval of the
Comptroller and Auditor General of India, the administrative control
of the cadre of Divisional Accountant can be taken over by a State
Government. _ A

That with regard to the statement made in paragraph 4.6 of the
application, the Respondent No. 2 humbly submits that they have no
comments.

That with regard to the statement made in paragraph 4.7 of the
application, the Respondent No. 2 humbly submits that the statement

\
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Hon’ble Tribunal as the copy of the representation dated 3.5.2007 has
not been received by the Respondent No.2 till date.

That with regard to the statement made in paragraphs 4.8., 49 and 4.10
of the Application, the Respondent No.2 humbly submits that on
completion of deputation period the repatriation order to his pareni:
department was issued to the Applicant However, the Applicant instead
of reporting back to his parent department moved the court against the
repatriation orders of this office. Applicant then approached the
Hon’ble Itanagar Bench of Guwahati High court vide WPC No.172
(AP)/2002. The Hon’ble Guwahati High Court in its order dated
1.2.2005 disposed of the case as the Hon’ble High court did not find
any merits in the batch of Writ Petitions.

The Applicant again approached the Hon’ble Tribunal vide OA
No.238/2005 for absorption in the Divisional Accountants cadre under
. the administrative control of the Respondent No.2. The Hon’ble
Tribunal while disposing the OAs No. 114/2005, 115/2005 and O.A.
No.238/2005 vide order dated 21.3.2007 held that “ the Government
of Arunachal Pradesh have proposed' a scheme for taking entire
Accounts set up from the Accountant General (A&E) Meghalaya,
Arunachal Pradesh, etc, Shillong and the proposal is under active
consideration, but final approval is awaited.” Further “ we direct the
Applicants to make individual comprehensive representations before
the concemed Respondents forthwith and on receipt of such
representations, the said Respondents shall consider and dispose of the
same and take a decision thereon within a time frame of three months
thereafter”.

CAT’s order dated 21.3.2007 Appendix- III
That with regard to the statement made in paragraphs 4.11,4.12,
413, 414, 415, 416 and 4.17 of the application, the
Respondents humbly submit that the Financial Cbmmissiéner,
Government of Arunachal Pradesh was informed vide D.O letter

No. DA Cell/1-8/Court Case/2000-2001/1909 dated 28/3/2005
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- that the question of absorption of the Divisional Accountants on

deputation was under consideration by the office of the
Comptroller and Auditor General of India. Subsequent to this, the
Comptroller and Auditor General of India had confirmed vide
D.O. letter No. 425 NGE(APP)/10-2005 dated 6/7/2005
(Appendix —1V) that the question of absorbing the Divisional
Accountants in the Divisional Accountants cadre had been
examined, but it was not found possible as the Rgcruitment Rules
of Divisional Accduntants do not provide for such absorption.
Subsequently, the Director of Accounts and Treasuries vide his
létter No. DA/Try-27/2000/1060-63 dated 30.7.2005 had
forwarded a scheme stating the cabinet decision of the State
Government for taking over administrative confrol of the Cadre
of Sr.DAOs/DAOs/DAs from the Accountant General (A&E)
Meghalaya, etc Shillong. The Comptroller and Auditor General

f India has prepared' a draft scheme taking into account the

3ty smafis aft@
Central AcIiuisirative Tiibunal

~nprC

!IWT{Té} :QTIWWS
l Gurwenut Bunch

regular St DAOs/DAOs posted in the Arunachal Pradesh. The
aid scheme was forwarded to the Govt. of Arunachal Pradesh
Vide this office letter No. DA Cell/1-1/2000-2001/1509 dated

35.11.2005 (Appendix -V )for approval/comments . The reply is

gtill awaited.

D.O. letter No. 425 NGE(APP)/10-2005 dated 6/7/2005 (Appendix —IV)
letter No. DA Cell/1-1/2000-2001/1509 dated 25.11.2005 Appendix-V

That with regard to the statement made in paragraph 4.18 of the

“application, the Respondents humbly submit that in the light of

the Hon’ble Guwahati High court, Itanagar Bench order dated
1.2.2005 the repatriation orders had been issued to 12 Divisional
Accolintants i‘ncluding the Applicdnt, however, these 12
deputationist had filed petitions in the Hon’ble Tribunal vide
O.A. No.114/2005, 115/2005 and O.A. No.238/2005 for
absorption under the administrative control of the Respondent

No.2. The Hon’ble-Tribunal vide his common judgement dated

, . ‘(\\ AR &x\
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21.3.2007 held that  the Govt. of Arunachal Pradesh have
proposed a scheme for taking entire 'Accounts set up from the
Accountant General ( A&E) Meghalaya, Arunachal Pradesh etc.,
Shillong and the proposal is under active consideration but final
approval is awaited:” However, the Applicant has filed present
0.ANo.112/2007 only on apprehension that the Applicant is
being repatriated to his parent department, which is totally false
and baseless.

That with regard to the statement made in paragraph 4.19 of the
apphcatlon the Respondent No.2 humbly submits that the
Applicant had admitted that in the light of Hon’ble Tribunal’s
dated 21.3.2007 ‘ had

representation dated 3.5.2007 to the Director of Accounts &

order the  Applicant submitted
Treasuries, Govt. of Arunachal Pradesh for his absorption as
Divisional Accountant and prayed not to repatriate to his parent
department.

That with regard to the statement made in paragraph 4.20 of the
application, the Respondent No.2 humbly submits that the
Respondent No. 2 has not initiated any move to repatriate the
Applicant to his parent department immediately. The Applicant
has filed the present O.A before the Hon’ble Tribunal only on
apprehension that he is being repatriated to his parent department.
That with regard to the statement made in paragraph 4.21 of the
Application, the Respondent No.2 humbly submits that the Govt.
of Arunachal Pradesh
No.DA/TRY/15/99 dated 12.1.2000 ( Appendix VI) informed
Respondent No. 2 that the take over of the cadre of Divisional
Accountant was under active consideration. Thereafter, the State

Government did not initiate any further move to take over the

cadre. After more than two years, the Commissioner (Finance)

l Grvwd e v i nCD

O—

Govt. of Arunachal Pradesh vide his letter No. DA/Try/15/99
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in January 2000 (vide its letter -
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dated 11.3.2002 (Appendix-VII) requested this office that the
Divisional Accountants who were appointed on deputation basis
may be allowed to continue as Emerg;ancy Divisional
Accountants for the time being as a working larrangerinent.

More than four years had elapséd and the State
Government has not initiated any further move to take over the
cadre. In July 2(.).05' the Government of Arunachal Pradesh forwarded a

scheme for taking over the cadre of Divisional Accountants from the

‘administrative control of the Respondent No. 2. The said scheme was

forwarded to the Comptroller and Auditor General of India for a
decision. The Comptroller and Auditor General of India in tum

prepared a modified scheme based on the State Goyt.’s proposal. The

modified scheme as prepared by the C&AG of India was forwarded to ~

the State Govt. vide letter No. DA Cell/1-1/2000-2001/1509 dated
25/11/2005 for acceptance / comments. The State Govt. was reminded
from time to time for its response to the scheme to which ﬁll date reply

is awaiting.

Letter No. DA/TRY/15/99 dated 12/1/2000 (Appendix —VI)
Letter No. DA/TRY/15/99 dated 11.3.2002 (Appendix-VII)

That with regard to the statement made in pér’agraph 4.2% of the

comments to offer.

Grounds of relief(s) with legal provisions

12

That with pegard to the statement made in paragraph
5.1,5.2,5.3,5,4,5.5,5.6,5.7,5,8 of the application, the Respondent
No.2 humbly submits that the Applicant was appointed on

deputation to the cadre of Divisional Accountants for a period of

application, the Respondénts humbly submit that they have no




13.

14

three years (maximum) . The Recruitment Rules for Divisional
Accountants do not provide for such absorption. Besides, some
formalities are to be -observed for transfer of the cadre of

Divisional Accountant from the Administratdi control of the

Respondent No.2 to the state Government of Arunachal Pradesh.

However, the draft scheme for taking over the cadre of
Divisional Accountant by the Arunachal Pradesh Government

framed by the C&AG of India has been forwarded to the

Government of Arunachal Pradesh for acceptance. After the -

proeess of taking over of the cadre by the State Govt. concerned

is completed, the Recruitment Rule for the Divisional

Accountants would be framed by the State Government itself.

Further, it may stated that there is no proposal to
repatriate the Applicant to his parent department immediately.
The present O.A. has been filed by the Applicant only on apprehension
that he is being repatriated to his parent cadre i.e. the Govt. of
Arunachal Pradesh, which is false and misleading the Hon’ble

Tribunal.

That with regard to the statement made in paragraphs 6 and 7. of
the application, the Respondents humbly submit that they have no
comments to offer. |

That with regard to the statement made in paragraphs 8 and 9 of
the application, the Respondent No.2 humbly submits that no

action has been taken to repatriate the Applicant to his parent

department.

In view of the fact and circumstances mentioned above, the

Respondents most respectfully and humbly pray that the present application as

filed be dismissed with costs in favour of the Respondents

i
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Verification

I, Ms. Ngashangva Ruth, Deputy Accountant General (Admn) Office
of the Accountant General (A&E) , Meghalaya, Arunachal Pradesh and
Mizoram Shillong do hereby solemnly declare that the statements made above

in the written statement are true to my knowledge, belief and information and I

sign the verification on___{9 4~ _day of _ Deco. (2007 at Shillong.

' <N
A
'R e % m ‘
CentraJ4Asn.\7 15959 SIUOS T (
CiiListianve Tilbuuy) |
i Deponent. ‘

=8 AN 2008
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Suwahati Bench

Deputy Accountant Gencral (Admiep

'-*xﬁ'ce of the Accountant General (408

weghalaya. stc, Shillong,
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post of Divigionel Accountant under the
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—(1k Theze ‘rules may be called

e Short title
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e "c ={ICE OF THE ACCOUNTANT GENERAL (A&E), MEGHALAYA, ARUNZ
PRADESH AND MIZORAM :: SHILLONG
—000000N0NOON~

EO,-.I‘\IO.DA.Cell/ég\ DATED ‘Q’ (Egg ‘

Consequent on his selection for the nost Divisional
¢ . ~/

Accountant (on, deputation basis) in the pay scale of %5.1400-40-
-+ 1600-50--2300-60-2600/~ in the combinegd cadre of Divisional

trative control of the cffice of

Shillonc, Shri

aj)p I’lt

‘rking

_ should
- , -
Jjoin the_gforesaid”pos$ﬂofibiviqional Accountant on de putation

w1th1né5§)days from the date of issue «f this order, failing
which his posting on deputation is liable to be cancelled
without any further communication and the post may bhe

offered to some other eligible and selected c

andidate. No

Tepresentation for a change of the place of posting w1ll be

entertz 1ned under any c1rcumstances whatso'v T o

-JOlnlng in 1

DB f y

will be g0verned by the Sovernment of Indla,
finance,

ilnl:tr“ of
Public Grievances and Pension (Department of

Personnel
and Trsining) letter No.2/12/87-Estt(Pay.II) dtd. 29.

CHAREEMBANCAPIEERL |
Central Aomiuistiative Tribunal
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v the Accoumtant General ( Contde....2/ Lomme
»fice of Shillesg.
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circumstances whatsoever.
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shall be trested

as final and cannot be altered/changed later under any

The Deagrness Allowance, cca, Children Education '

pal;@ﬁmzif any,
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exercise option in this recard within z period of 1{(cne) month

Allowance, T.A., L.T.C., Leave, Pension, etc. will be governed by

the Sovt of India, 3}

Ministry of TFinance OM NO.F1(6)=Z-IV(A) /62

dtd.7-12-1962 (incorporated s Annexure to Govt of Indis

decisicn ¥o. in Appendix 31 of Choudhury's C.S.R. Volume
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Tezu Pablic Works Division.

S RAL ALAMIS IS TEATIVE TRIBUNAL
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a_m-&;méu Appheaton Nos.114/2005, 115/20035 & 2382005

Dale of Order : This, the 21st day of March 2007

P HONTLE SHRI V. SACHIDANANDAN, \.’ICE-CI"IAIRI\'IAI‘J

T J‘I(.')f‘\”_BLIj SHRI TARSEM LAL, ADMINISTRATIVE MEMBER

Lendi Chatuny,

\/’
Lencdy Sala

/e e Execudve Engineer, Along Electical Division
Leparunent of Power, Along. '

N b
AR I S 4 S

Foiiiesvw Borah v/

5/o Late Golap Cliandra Borah
01/ v the Execuuve Engineer

=

) SR IR (TS EOR——

Sinchayan Kumar Dam ' / Central Acministiative Tribunal |

5/ 0 Late Subodh Kumar Dam

0/ o the Execcutive Engineer SR

Seppa Electrical Division. o

. ‘Qm'ETE"f .1%7t3 _

Love Rao Gl o o ch 1

S/o Lwani Ruo :

Uijo the Executive Englueer

Hidro Power Development Department.
©

-

%

el Noonune

. SIS DU TR,
~/ o ST Raanam

Clrgaton & Flood Contol Deparuuent

Daporjo Division, Upper Subansiri

g’ a

Dilip Kuwmar Dey

'S/u Law L.A Naidu

_Dapomjo.

e

O/ o the Executive Engineer
Public Works Department, Boleng
Last Siang District,

it

» al { AORESE
) ﬁccouﬂfaﬂt Gener |
?:pj?ythe Accoumtant Gerneral (A&;,@

P efe. Skillong

Tashi Nawgey

O/ o Uie Excouuve Engmeer
WD Division Sepa

ast Rauneng Diswict, Seppa.

-

Vi
R

Lagii Bhusan Karmakar

S/ Late K.M. Karmakar
P.W.D. Division, Dumporijo
Upper Subansin Distict.

—

Applicants in O.A. No.114/2008

Presenth working as Divisional Accountant

/o the Exnecutive Englueey

Shrt LAppal Swani

—
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P& Weaer Supply Division, Khuusa
Dist- Tuup, Arunachal Pradesh,

AT i‘?"-‘7"-11.""(‘\';.‘:'1 :me

S/o bV NG

Worlkang as Divisional Accountant

G/o the Excenuve Bugineer

Kadadotong POW. Division .
LISt West Laeng, Arunachal Pradesly,

Shiri Szntauu Ghosh _._k,f"'
S/o Law 5.R.Ghosh
/
Working as Divisional Accountant

ot

Gfo-thie Executive En;:,mr,u
RWD, Yingkiong, Upper Sldug
Arunachal Pradesh,

Applicants in 0.A.115/2005
St Pradip Kwmnear Paul Jo
S/ o Late Paresh Chandra Paul
Divisional Accountant

0O/o the Executive Engineer -

~Irnigauon and Flood Control, PLsou_lce Division

Panchamukh, P.O: Agartala -
West Tripura - 799 003.
: : Apphc m 111 0. A No. 736/ 20085

cocaigs S/ Shd M. Chanda, S.Nath & G.N. Cthabum

- Versus -

Uiiion of India

lnrougn tie-Comptroter-&-Auditor-Geeral-of lndia

“-Balradur-Shah-Zafar Mazg, New Delhi.

- Govenmuent of Arunacheal Pradesh « .“ Ge
A . ﬂ ot

“The Commissioner, Finance Departmeit

S lewagar - 791 111,

The Accountant General (A&E)
Arunachal Pradesh, Meghalaya, Mizoram etc.
Shhlom, ~ 793 003.

The State of Arunachal Pradesh , \
Represented by the Secretary to the o ' { &ﬂﬁiéﬁ

Deparunent of Power, Ttanagar.

Government of Arunachal Pradesh

The lml Eug mw ( ‘&D)
-

el E

le;_uU' I"h})h«._, ~.<\-'u;ix& P jped il

Government ol Arunachal Fradesh
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unachal Pradesh S

cr, Rural Works Department
‘unachal Pradesh

1, IFCD

tracheal Pradesh

[
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ccounts & Treasuries
runachal Pradesh
1 110.

Respondents in O.A. Nos.114/2005 & 115/2005

Through the Comptroller & Auditor General of India

10 Buhiadur Shal
New Dethi

lie Accowiilaat
Arunachal Prade
Shillony, - 793 04

The Swie of Arw
Meplesented by U

h Zafar Marg

heneral (A&LE) . .
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1, Finance Department
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rrunachal Pradesh .

1 110. . :
Respondents 1 O.A. No.238/2005

eCoGeBeCe & Mr.i.Bugarnpaeruah, GOVt. advocute

Pradeshi.
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. ORDER{ORAL)

SaACHIDANARDAR, KV (V.C.):

There are B8 Applicants In OA.lllg/'ZOOS, 3 in

U

L E115/2006 and one in 0.A.238/2006. All the casés lare taken up

)

faoether since reliefs sought for are common. pli the Applicants are

Fei e employee of the PWD of Arunachal Pradesh and are presently

working as Divisional Accountant under the different units of PWD on
deputation basis under the administrative contrd! of Respondent No.2.
1t was further contended that as it was under active considveration of
the Government of Arunachal Pradesh to take over the cadre of
rDivisional Accountants/Divisional Accéunts Officdrs totaling 91 (Ninety
Cne) oosts from the existing combined cadre bging con:tro”ed by the
Fesponcent No.2 and now the Responder;vt No.p had decided to take

over the said cadre and place thus under the direct controi -of the

Respondent No.11 with immediate effect. |However, orders of

%

' re‘p‘at:‘ia‘titmﬁhavefbeeﬁﬁpassedwwhanﬁtbeyfn@I-e—ﬁ.n,t,i,C.iQ?.t,i.'f’Q their

regular absorption in the higher pay scale, cadrd, rank and status even
though the resultant vacancies were going to be filled up by bringing
other persons on deputation. Hence thesg Original Applications

(O.A.114 & 115 of 2005) seeking the following. gimilar main reliefs: -

vg.1 The applicants are entitled to consideration of
their cases for pefmanent absorptions/
continuation as Divisiopal Accountant in the
light of the decision dontained in the letter

dated 28.03.2005.-

e

8.2 The respondents are [liable to consider the

cases of the applidants for . permanent
) absorptions/continuation s Divisional
’%ﬁm Accountant in  the light of the decision
,"(ﬁ'“"" contained in the letter| dated 28.03.2005 and

e = 13
e 0 R M . )
e L - | \—




5 ®
23
any action to repatrlate the applicants prior to

such consideration is arbitrary, unfair and bad
in law.

1 O.A No.238/2005 the sole Applicant has sought the following main

&)

[ =]

3}

The applicant is entitied to consideration of s
case for permanent absorpuons/continuation
we  Divisional Account in the light of the
decision contained in the letter dated
28.03.2005, dated 15.07.2005 as well as letter
dated nil July’ 2005.

The respondents are liable to consider the case
of the applicant for permanent absorptions/
continuation as Divisional Accountant in the.
light of the decision contained in the letter
dated 28.03.2005, dated 15.07.2005 as well as
jetter dated Juiy’ 2005 and ‘any action to
repatriate  the - applicant prior to such
consideration is arbitrary, unfair and bad in
law.”

Responderfts have filed their written statements.

Applicants also submitted additional affidavits in the cases. We have

l

AU

| Ceatral Aamiuisti

Teari— MM ChenadaHearned-—6e unsel—for the Applicants_ and Mr.

Buzarbaruah,

Prades

_0 sps,\.!’z"?j"‘"

(.u rwetbetd bnnt.h

L

fe AcC"‘””t

L

eﬂefa Q
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ra‘
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learned counsel for the Government of Arunachal

5.

h. Paragraph 5

of the written statement filed by the Respondent

ht for this cases, is reproduced herein below: -

ceeramnenrmeneene the State of Arunachal
Pradesh through its Principal Secretary
(Finance) Government of Arunachal Pradesh
has formulated a scheme for taking over the
Administrative contro! of the cadres of Senior
DAO/DAC Grade-1/DAO Grade-Il and DA of
working divisions alleging to
PHE/RWD/IFCD/PWD/Power Department of
Arunachal Pradesh from the! control of
Accountant  General (A&E) Meghalaya,
Arunachal Pradesh, " etc. Shillony. The said
scheme has ‘been sent to the Accountant
General (A&E) Meghalaya, Arunachal Pradesh
etc  Shillong for taking over of the

-



- Z/K . .;
) v,
6 b
“~
administrative control of the|cadre of Divisional
Accountant from the _iater vide office letter
dated 30.7.2005. This has been done in
consonance to cabinet decision taken on
28.11.2001."
. When the matter came up for hearing, |earned counsel for
A d
the Applicants M. M.Chanda submits that there ale developments in
these cases and the Government of Arunachal Pradesh have proposed
a scheme for taking entire Accounts set up fron the Accountant
General (A&E), Meghalaya, Arunachal Pradesh, et Shillong and the
proposal is under active consideration, but final approval is awaited.
He turther submitted that considering the development took place in
all these matters Applicants will be -satisfied if they are permitted to
submit comprehensive representation with a directign to the concerned
Respondents to consider and dispose of the same @nd take a decision i
: : i
) oy r - N A .- . .
within & time frame. Counsel for the Respondents has no objection in
aeaptingsueh-courseofaction
N—”—/’/—’N_‘
4, Accordingly, we direct the Applicants o make individual
. . . ]
comprehensive representations before the concerned Respondents
forthwith and on receipt of such representations, tHe said Respondents
shall consider and dispose of the same and take|a decision thereon
within a tme trame of three months thereafter.
= Al the O.A.s are disposed of accordingly. No order as to
| TRU  OPY T
costs. H__f.af_a{q I _ D -
T g2/ V1CE Ot ALRVIAN
a p\s;‘i _5\- ()1 54/ Finditne (Y]
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el A et stive Tribunal . a
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Manish Kumar. l t\» o = \V. = o 110002 if”\ 4>
Asstt C.&A G.(N) . OFFICE OF THE
¢ ~ COMPTROLLER & AUDITOR GENERAL
- i - ) OF INDIA
Q7 (el /a%g Jac ot 22008 ' 10, BAHADUR SHAH ZAFAR MARG,
/ New Delhi- 110 002

feris / DATE € -7-2005

Dear S/x v, y
/

" Kindly refer -to your D.0. letter No.'D.A_ Cell / 1287 Court -
Case/ 2000- 2001 / 415 dated 13.06.2005 regarding absorption of 31
employees of the state Govt. of Arunachal Pradesh, working as Divisional
Accountants on deputation, in the Divisional Accountant Cadre. I would
like to mention here that the above issue has been examined in this office.
As the Recruitment Rules for the post of Divisional Accountant do not
provide for such absorption, it has not been found possible to accede to
the request of the State Government of Arunachal Pradesh to absorb these
personnel in the Divisional Accountant cadre.
\-’\}:v*\.,‘{/\ [\/' G O
| L
C’ Yours smcerely,/
: e
JJ. M/ l " I,
- (MANISH KUMAR)
T aqafin wfg: ey |
Central A istrati N
Alivistiative Tiibunal

»’J/J /

Shri AW X Iangstieh B
Meghalaya, o
Shillong. AT u1yaly

1 Guwahati Bench J
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To ¥ic / Phone : 23231440, 23231761 < / Telegram : ARGEL NEW DELHI

ToFd / Telex ; 031-659871, 031-65847 G/ Fay : 91-11-23235446, §1-11-23234014



| OFFICE OF THE ACCOUNTANT GENERAL (A&E) MEGHALAY
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Central Administiail
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qaTETel ATANS
Guwahfti Bench
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AETC,
SHILLONG :. 793001.

NoDA Cell/ 1-1/2000-2001/ 1509 Dated:- 25.11.2005

To
j']})ircctarcoanceunts.aﬁd Treasufies, T T oo .
Govetnment of Arunachal Pradesh,
Naharlagun ~791 110. '

_ Arunachal Pradesh.

Sub:- Scheme for transfer of cadre of DAs/DAOs
of A.G.(A&E) Meghaiaya, eic. Shiliong to the GovL. of Arunachal Pradesh.

Sir,

" . this office. A Copy

fom the Administréti\ie éontml_

o

Ir inviting & reference this office Jetier No. D —Cell/1=87/Court-case Aol 043
dated 23.8.2005 onthesubject cited above, I.am to state that the draft scheme framed by

regarding proposed transfer of DAs cadre has been received by

the -C&AG’s office
tance of theterms

of the 'drxft;schemefis-forwérded_her.ewiﬂl for accep
Arunachal Pradesh-Government.

and conditions embodied in the scheme by
_may be communicated 1o this

- Cominentssuggestion if any, -of the -government

1/2000-2001/1390 dated 31.10.2005 ( Copy enclosed) may

i Transmission to the O/o the TEAG of India for consideration/approval.

office for onwar
Also the action taken by the State Government on this office letter No. DA Cell/1-

at an early date.

also -pléase ‘be communicated -

Enclo:- As stated above.
Yours faithfully.

A2

(AK Das)
Dy.Accountant General (Admn)

Prali

nt Gencral ( #dmBy

Deoputy Accountt
gant General (ABED

fice of the Accoun
Meghaleye ei7

Skillon»
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GOVERNMENT OF ARUNACHAL PRADESH

Discetor of Accounts & Treasurics
Naharlagun-791 110

29)

No- 'D"/T’{\// A 5} a9 Dated, the. 215 590 2000
To,
The Accountant General (A&E),
,. Arunachal Pradesh,Meghalaya, elc,, —
Shillong - 793 001.
Sub : Transfer of the Cadre of Divisional Accounts
g Officer / Divisional Accountants to the State of
R Arunachal Pradesh - regarding.
: /
Sir,

1t was under active consideration of the Government

e e e ———————
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willis

of Arunachal Pradesh for sometime to take over the Cadre of the
Divisional Accounts Officers / Divisional Accountants of the Works
Department  totaling .91 ( Ninety one ) posts from the existing
combined cadre being controlled by you. Now, the Government of
Arunachal Pradesh has decided to take over the above said Cadre under
the direct control of the Director 61 Accounts & Treasures, Govt. -of
Arunachal Pradesh, with immediate effect.

Persons those who are bome on regular basis in the

cadre and opt to come over to Arunachal Pradesh state Cadre, will be
taken over on status quo subject to acceptance of the state Government. .
Ifis dlso decided that henceforth mofresh-Divisional Accountant(§)-en—— == == —mms - -
deputation will be entertained. Cases of those who are presently on

pujation and serving in this state shall be examined at this end for

eirffuture continuation even after completion of the existing term of |
jation.

1t is, therefore, fequested to take necessary action at
yourjlevel so that the process.of the transfer of the Cadre along with the
illipg personnel can be completed immediately.

Formnal nofification is under issue and shall be

commurucated in due course.

Yours faithfully,
1572 bod
(Y. Megu) :
Director of Accounts & Treasuries
& Ex-Officio Dy. Secy. ( Finance ),
e Govi_of Arunachal Pradesh,
NAHARLAGUN.

"Depuly Accountant Geacral { Admuy
“¢fice of the Accounit ! General (AR
Wegkclaya £7¢. Skilione
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S5 GOVT OF ARUNACHAL PRADESH

DIRECTORATE OF ACCOUNTE & TREASURIES
NAHARLAGUN

NO. DA/TRY/15/99 Dated Nahax]aqun the 11th March <02

To,
The Accountant General ( A&E)
Meghalaya, Arunachal Pradesh etc.,
Shillong. i
| |
Sub:- Continuation of service in respect of the Divisional Accountant on-deputation..

Sir, :
I would like to inform you that the state cabinet of Arunachal Pradesh has already
taken a decision for taking over of the administrative control of the cadres of _
-Sr.DAO/DAQ/DA -of -works-divisions belonging-to PWD/PHED/IECD/RWD and Power. . .. =
department of Arunachal Pradesh. In order to ensure smooth transition of the contro‘lling
authority of the said cadres a scheme has -already been formulated which is being
submitted to you shortly for obtaining approval of the appropriate authority for 1ssuance

of a formal “Notification’.

Meanwhile you are req‘ues*tcd for not to make any fresh recruitment to the post of
the Divisional Accountants against the Works divisions of the State of Arunachal Pradesh
which is in continuation to our letier No. DA/TRY/15/99 dated 15/11/99. Fresh
recruitment of the Divisional Accountants will be made by the state government through
Arunachal Pradesh Public Service Commission. Therefore the Divisional Accountants
those who are appointed by you on deputation from the state service of Arunachal
Pradesh may be allowed to continue as Emergency Divisional Accountants for the time -
being as a working arrangement. But for their absorption on regular basis they will be
given chance to qualify themselves in the Divisional Test examination which will be
conducted by the state government through the authorized officer of the state
government after taking over the administrative control of the cadres. ' '

FEN STt sifanga | Yougs faithfully

Central Acmicist.aive Tribunal ' b

”.

AN
- QAR TR

.._(,AV..K.V_G.uha)

- qITETE FyTYYts N
Commissioner {Financc)

Guwahati Bench J
— Govt. of Arunachal Pradesh
e . e S A.l.ta1q.agap=..._...A.._...._ e e e e e e
Memo Nc» DA/TRY/ 5/99/ ' ' Dated Naharlagun the ]1th March’02.

Copy to :-

- The Chief Engineer, PWD (E/Z, W/Z)/PHED/IFCD/RWD a.hd
" Power Department of Arunachal Pradesh for information.

W Aecotant Gencra7 { ﬂdnmg
of the Accouﬂmnt Generix[ (88
! *'m,ealayr m?t' kilhmg .

/,\.ere‘“



All Executive Engineers, PWD/PHED/IFCD/RWD & Power
department of Arunachal Pradesh for information They are
requested [or not to release the Divisional “Accountants, who are
on deputation from the state service of Arunachal Pradesh | on
expiry of their deputation term, until further order from this end.

2
—

(A.K. Guha)
Commissioner, (F inance)
Govt. of Arunachal Pradesh
Itanagar.
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0.A No. 112 /2007
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHAT] | 7 4MARZNE

nITETEY FHTYNE
Guwahati Bench

In the matter of:-
O.A. No. 112/2007
Shri Pradip Paul
-V ersus-
Union of India and others.
-And-
In the matter of:-
Rejoinder submitied by the applicant
against the  written  statcmcenis

submitted by the respondent.

The applicant above named most respectfully begs to state as follows;-

]

That the applicant denics the statements made in paragraph 2,3, 5, 6 and 7
and further beg to say that the applicant has submitted his representation
on (3.05.2007 addressed to the respondent no. 2 and 10 by registered post
through G.P.O, Guwahati. As such the contention of the respondents
made in para 5 is not factually correct, it is truc that the applicant
approached the Hon'ble Cauhati High Court for his absorption in the
cadre of Divisional Accountant through WP (C) No. 172 (AP)/2002,
Morcover pursuant {o the direction passed by the Hon'ble High Court on
21.03.2007, the applicant submitted his representation on 03.05.2007 but to
no result, other contention raised in the aforcsaid paragraphs is

categorically denied which arc borne on record.

(Copy of the réprcscntation dated 03.05.2007 is cnclosed as

Anncxurc-A scrics).

That with regard to the statement madc in paragraph 7, 8 9, 10, 12 and 14
the applicant begs to say that the contention of the respondent no. 1 and 2
is also factuaily not correct as because although there was no move from

the respondent no. 1 and 2 to repatriate back the applicant to his parent

& .
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department but the Engincering officer/Deputy Sccretary) P ;
Tripura issucd a impugned letter bearing no. F. GE-19/PEO (5) dated
02.05.2007 dirccting the respondent no. 9 to relcasc the applicant to his
parent  department  with immediate  offect.  Similar  impugned
memorandum also issucd by the Deputy Sccrctary vide impugned letter
no. F. 6 E-19/PEQ/S dated 26.06.2007, whercby Exccutive Engincer was
directed to release the applicant on or before the 28 June, 2007. Therefore
the contention of the respondent no. 1 and 2 that the applicant has
approached the learncd Tribunal on apprchension is not correct. It is
humbly submitted that it is truc that there was no direction from the office
of the respondent no. 2 for repatriation of the app}icﬁnt but the office of
the Chief Engincer has issucd the impugned order dirccting the
rcspondcnt no. 9 for rclease of the applicant without having any authority

and on that scorc alonc the impugned letter dated 05.06.2007 and
26.06.2007 arc liable to be sct aside and quashed.

(Copy of the impugned letter dated 05.06.2007 and
26.06.2007 arc cnclosed and marked as Annexurc- B and C

respectively).

That in the facts and citcumstances stated above, the original application

is deserves to be allowed with costs.

By Ko
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‘Guwahaﬂ Bench
VERIFICATION

I Shri Pradip Kumar Paul, /o Late Parcsh Chandra Paul, aged about 50
years, presently working as Divisional Accountant, O/o The Exccutive
Engincer, Irrigation and Flood Control, Resource Division, Panchamukh,
P.O- Agartala, West Tripura- 799003, applicant in the instant Original
Application, do hercby verify that the statements made in Paragraph 1 to
3 of the rejoinder are truc to my knowledge and Thave not suppressed any

matcerial fact.

And I sign this vcriﬁcaﬁon on this the Z_i_”( Eiay of March 2008.

- 'Q@JJ.\D Kran
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‘ : v' Cent%a;‘ acmiistrative Tribunal
To, 2 KM 3008
| The Accountant General (A&E), 4 X
E Arunachal Pradesh, Meghalaya, Mizoram utC naT{Tﬁ "”““i
' Shlllong ‘ c-;.wv ‘hati Benc E
(Through proper channct) -
Sub: - Subnnssmn of representation in terms of the Judzmcnt and
order dated 21.03.2007 passed in OA No. 238/2005 by the
Hon’blc Central Administrative Tribunal, Guwahati Beneh,
 Guwahati, :
Sir,

Wlth duc respect and humblc submission I beg to statc that I have

approached the Hon’ble Central Admxmstratwc Tribunal, Guwahati Bench,

Guwhati by hlmg O.A. No. 238/2005 praying for pcrmancnt ab;orptlon,

continuation as l)n:smnal Accountant in the light ot the decision i the
fetter dated ”8 Uj 2005, dated 15.07.2005 2nd also in terms of letter bcaring
No. NB/ ! RY 000 dated Nil July 2005. However, the aforementioned
: ()ngmal Jpphcauon has been disposced of with a direction to thc undcrsigncd‘
to su bmxt a comprchcnsnc representation. Henee the undcrsmncd submlttmg "‘

this rc,pxcscntauon and bc;_,s to statc as follows:

1) That Sir, I was initially appointed to the post of U.D.C in the year .
1984 m the office of the Chief Engincer, RWD, Itanagar under the
‘Government of Arunachal Pradesh. However, after bifurcation of the

Rural Works Department by the Government of Arunachal Pradesh |

. was placed in the Irrigation and Flood Control Department of the
State of Arunachal Pradesh, therefore, IFCD is my parcat department.
“Lhat Sir; when | was s crving in the office fo the IFCD, Itanagar | was

selected for the pust ut Divisional Accountant and appointed- as A

P
i
=
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Divisional  Accountant and prcscntlv woricnw,L,;.u._s;,.»L-)wnxonm i '

“Accountant in the officc of the Excecutive hngmc”r

Rcsour" c

e e | Tre T T R

Division, Agaﬁala i the district of West Tripura on dcputatxon basis.

; It is rclcv.mt to mcn‘non here that carhcr also in two occasions 1 was

e it i st

( : sclected and appointed to the post of Divisional Accountant under the
administrativc control of Accountant Genceral (A&E) Mcghaia'\»'a ctc.
during the Vcar 1989 to 1995 again in the year 1996 to 1999 and this

1s the third occasion when 1am found suitable for appointment for the

t,}‘ post of Divisional Accountant. As such I have scrved altogcther about
3 15 years as Divisional Accountant on dcputation basis and aquired a

' valuablc’ri'ght’ to be absorbed as regular Divisional Accountant in the

“cvent of talqng over the cntirc Accounts sct up by the. Gow oi L
A : i
" Arunachal Pradesh. _

: 3) ‘That Sir,»jj,/.'oi_lr geod office wide order bearing No. DA/ fRY;/liﬁ/p‘}_
dated 12.01 2000 informcd the Accountant General (A&E), Ar,unaéhal %
Pradcsh, _Mcghalaya cte. thatfhcfc arc total 91 ( hincty onc) posts of |
Divisional Acéouﬂtanp’l)iyisional Aécounts Officer and the Govt. of - "
Arunachal Pradesh has decided to lakc over the said cadre under the o

dircct control ot the Dircctor oi Accounts and Treasurics, Govt.: of

f | Axunachai Pradesh. 1t 1s r(‘lcxant to mention here that at present 38 !

' leswngl Accountanbl)xvxsmnal Accounts  Ofticer . arc working

, ) )
Ho ' against the total 91 posts, therefore there will be no difficulty to
” abosorb the undersigned in the cvent of taking over the control of b

Accounts sct up by the Govt. of Arunachal Pradcsh.

4y ‘That Sir, the Govt. of Arunachal Pradesh 1.c. my parent depariment

has alrcady submutted a scheme for handing over the cmirc Accounts

sct up to the Govt. of Alun“c‘nl Pradesh from the admxmstratlvc _

I
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~ control oi thc A.G (A&E), Mcghalaya cte. shownlit's \wﬂllh‘&‘ﬂ el Bgnc

take over thc cadre of DAs/DAOs therefore, there is no difficulty to
.. absorb the undcrs:gncd to thc post of Divisional Accountant in the
~_cvent of taking over the admlmstrallvc control of Accounts sct up by
. the Govt. of Arunachal Pradesh othcrwxsc the undcrmgncd shall suffcr k
. vxrrcparablc loss and i mjurv In this connection I also bcg to statc that m o
terms of the Scheme submitted by thc Govt. of Arunachal Pradcsh to
the Accountant General a specific provision is madc rcgarding -
: absorption" of the Divisional Accountants on dcputation and it'is also ,.
provided that thc Divisional Accountant on dcputatxon \\ho have
completed the oxisting termd of deputation will be contmucd as
emergency Divisional Accountant for thc timec bcing as working
arranszcmcnt but for their absorptlon as'regular Divisional Accountant
they shall have to qualify tl'lcmsclvcs in the Divisional Tests
cxamination within 2 ycnrs, tfrom the datc of taking over thc cadre
" from’ fhc {Tvadminfs.trativc control of thc AG (A&E) Mcghalaya,
Shillong ctc.; Therefore in torms of thc Scheme 1 am cntitled to be
continucd as Divisional Accountant and further request you to providc
the bcncht of the aforesaid Scheme to the undersigned and further
rcqucst vou to provide the scopc to appear 1n the ncccssary Dmsmnal
Tests c:\ammatlo_n to the undersigned in the cvent of taking over the

cntire Acco;j‘nts sct up. y

Under the facts and circumstances as stated above I request you for
pcrmancent absorptions/continuation as l)i\}isional Accountant in the light of
the decision taken by the Govt. of Arunachal Pradesh to take over the entire
Accounts sct up‘of the Divisional Accountant/Divisional Accounts Officer
and further request you not to repatriate the undersigned tifl the process of

rcgular absorption as Divisional Accountant is completed in the Statc of A.P.

et oot o e A e R
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utilized by the A.G. (A&L) Meghalaya etc. in z!ze,lx‘esumce Division

Puuchmukh, Agurlula, as such the undersigned iy eguily exﬁdlcd lo dhe

K ,~o o, P . ,
It is pertinent w mention here

benefit of dhwptmn in the existing vacant past of Divisional /\ccourdnl n i
the event of lumng over the udmmmtmtnc control of 'DAODA sel up by the
Govt. 01 AP - ' ' :

I'am enclosing herewith o copy of the judoment and ardos daled J
21.03.07 passed in OA No, 238/2005 (Prdup Kumar Paul Vs- 1.0 & O )
S for your perusal and necessary action for compliance theren! i
Enclo: - Copv of the judgment and order dated 21,03.07.
. Yours Lihiuliy
Py \ _ i
. ‘ . 11 » ;
. v~ ‘ ~ STITY A T')/Ylll?'\Illll

Dale: @ ) 05 . o% . , {PRADIF Rl»lvn\h AL ‘L) E

: - Divisionai Accountant, !

_ ()c) The Fxecutive I nginees. .
5 | | . ‘Resouree Division !
: Panchamulh, P.O. Aguntale . .
West Tnpum- 299003,

- . i el . . e ,}

) Copy 100 - The Director of Accounts & T.r -asunes. Governmient of L
. : Il oy [ 2N ] ' e o ‘. ) \ PEREEN . f:
Arunachai Pradesh, Naharjugun-7911 10, .

/ ?
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- The Dnrc»ror of Accountants & Treasurics,
Government of Arunachal Pradcsh,

. -
" qanETd sy
Guwahati- Bench

" Naharlagun- 791110, .
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order dated 21.03.2007 passed in OA No. 238/2005" by the

e Hon’ble ™ Central - Administrative - Tribunal, ' Guwahati Bench,

. .- CGuwahati. - BTN

: PR | . . ’ : I ' o
S, oot - : S
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With duc respeet and humble submission 1 bcé to statc that:l have.
aﬁproachbd"thc Hon’ble Ccntml'Administrativc I'ribunal, Guwahati Bench,

" Guwhati ‘by hhng O.A: No. 238/2005 pra\mg, for pcrmancnt absorption/
'contmuanon ‘as* Divisional Accountant in the light of the dccision in the
‘ lcttcr dqtcu 28. 03 2005, dated 15. 0712005 and also in terms of lcttcr bearing

LR

No NB/ I RY-27/2000 dated Ni! .,uly 2005. Howcver, the aforcmcntxoncd'
Urlgmal apﬁhcatxon has been dxsposcd of thh a dircction to the undcrsxgncd

to submlt a comprchcnswc rcprcscntanon Hence the undcrsmncd submlmng

le

- this rcprcscntatxon and bcgs to statc as iollows N o

.i saiiadu ,l!; f-g p ) . . . ~_\ o VoL
AR SRR T I AT
1) lhat er 'l was 1mtmlly appointed to the post of UDC in the ycar

i

1984 in thc ofhcc of the Chicf hngmccr RWD, ltanagar under’ thc

Al

(Jovcrnmcnt oi Arm*achal Pradcsh. Howcwcr afict bxturcatmn of the -

Ruml Wox ks Department by the (:mcmmcut of Arunachal Pradcsh I

was placcd in the rrigation and Flood Control Dupartmcnt of the

Statc ot_Anmachal Pradcesh, therefore, (FCD is my parent department.

»E} ZA:‘r", L A' | . . . ! ot

© oy oAk

2y That Sir,»_whcn I was serving in the office fo the IFCD, Itm_lagqr I_\fvas.

sclected for the post: of Divisional Accountant and appqu‘_’&c‘:&;}{ ﬂs.-;'w

' (Through proper channcl)' S e

: 3 . i ¥ fhe
' f?ullgé R bubmlssmn of rcprcscnta‘uon in terms, of  the Judgmcnt and

.
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ivisional  Accountant and  presently warku as. ‘i:illmlmnnq?
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- Accountant 1n the officc of the Exccutive Engincer, Resource

Division, Agartal.i n thc district of West I'ripura on deputation basxs

s rclcvant to mention here that carlier also in two occasions I was

selected and appointed to the post of Divisional Account‘ant under the

administfativc control of Accountant Genoral (A&E)‘Mcghalaya cte.

" during the year 1989 to 1995 again in the year 1996 to 1999 and this
is the third occasion when | am found suitable for appointment for the

" post of vavmonal Accountant. As such | have scrved altogether about

15 years as Divisional Accountant on deputation basis and aquired a

valuable right to be absorbed as regular Divisional Accountant in the .

‘cvent of taking over the entirc Accounts sct up by the Govt. of

Arunachal Pradcsh.

That blr your good office vide ordpr bearing No. DA/T RY/15/99
dated 1" 01 2()00 informed thd Accountant Gcncral ( A&h) Arunachal

Pradcsh Mcghala\a cte. that llu.,lb aic total 91 (mncrv onc) posts of

_,D1v1sxonal Accountant/l)msmnal Accounts Officer and thc Govt. of

. Alunachdl Pradesh has decided to take over the said cadre undcr the

dlrcct control of the Dircctor of Accounts and lrcasuncs (_xovt of

\

Arunachal Pmdcsh. It 1s relevant to mcntlcn here that z‘-if prcscnt"%S

Divisio ‘al Accountant/Divisional  Accounts ()ﬁzccr arc " working
agamst thc total 91 posts, therefore there will be no dxﬁlcultv to

_ abosorb thc undersigned 1n the cvent of taking over the comrol of

Accounts_sct up by the Govt. of Arunachal Pradesh.

““That Sir, the »Govt. of Arunachal Pradesh i.c. my parent department

has alrcady submitted a scheme for handing over the entire Accounts

set '1ip to thc Govt. of Arunachal Pradesh from the administrative

9
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taLc over thc cadr«, of DAs/DAOQs, thcrciorc there 1s ho }dnﬁxculty to ‘;
, » absoxb thc undcmnncd to the post of Divisional Accountant in the g
cvent ot _‘t‘akmg ovcr the administrative control of Accounts sct up by - ;
thc (.mvt 'of Amnachal Pradesh otherwisce the undersigned shall suffer
1rrcparablc ioss and injury. In this connection I also beg to state that in
terms of thc bchcmc submitted by thc Govt. of Arunachal Pmdcsh to
“the Accouutaut General a specific provision is madc rcgarding

abborphon of the Divisional Accoun*ants on deputation and it is also

~ provided that the Divisional Accountant on deputation who havc
: complctcd the cxisting termd of deputation will be continued as
| cmcrgcncv Divisional Accountant for the time being as working

arrangement but for their absorption as regular Divisional Accountant
they shﬂ havc to quaiifv themsclves i the Divisional Tests
cxammatmn within 2 years from the date of taking over the cadrc
from thc admmxstmtxvc control of the AG lA&h) Mcghalaya

Shlllong cte.. Therefore n terms of the Scheme I am entitled to be

continued as Divisional Accountant and further request you to provide

the bencefit of the aforesaid Scheme to the undersigned and further

request you to provide the scope to appear in the necessary Divisional

FEREY

Tests cxamination to the undersigned in the cvent of taking over the

catirc Aéébunts sct up. 2
Under ‘[hc'i facts and circumstances as stated above I request you for
permancnt absorptions/continuation as Divisional Accountant in the lxght of
~ the decsion taken by the Govt. of Arunachal Pradesh to take over thc entirc |
Accounts sct up of the Drivisional Accountant/Divisional Accounts Officer :

and further request you not to repatriate the undersigned till the prou:s*; of ‘

i
~* 4

regular absorptzqn as Divisional Accountant ts completed in the Statc of AP,
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SErVIiCE 15 presentiy being
lmhzed by the A.G. (A&E) Meghalava etc.

in the Rc«muw Division,
Pumlunukh.

Aburlulu as such the undersigned s tegally entiled o 4he

henem 01 abmrplum in the existing vacant post ol Divisional Accounia in
Lhe evenl ol lul\mg over the udmuuslml:w wontrot ol DAQ.D

mw of AP | '

1

1

A sel up by the

[ am exif‘!os’in" hﬂromm & copy of the Judament and G:‘d-‘&:‘
- 21.03.07 'Jabscd in OA Nu 2.*8 2005 (Pradip Kumar Puyl Vs- U.0] & Ors,

for your perusal and neceszary action for compliance theresy’

Fnelo: - Copy of the judgient and order dated 21.03.07.

Yours iaithiuily

Da: OB . 05 . 07 (PRADIPRTUMAR PAUL ;

Livisional Accountant,

)ia The E\eum\p quuppm-_'
Resource Division
Panchamukh. P.O- Az
Weg Tmmnm. 70\)002

@i tqm'.
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Copy to: - 'l'!xe',:»..cccmu'.am Ceneral (A& E) Arunue

Mizoram eic.. Shiliong, ‘

Cenual Aumn,mmuve 'inbuual
n r\’t,“"’? I
A S
AT FTENS
V?le het m,nch -
15 pertinent to mention hete that thuuul. iy L
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. HERE EE
S - : No.F.OE <19/PEO (‘%)/
i L , Government of Tripura .
” Public work departmeat ‘ s e
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. » ) . X ) B ‘Eb'ﬁ\q y‘;,] ‘~, VL "\v.l ! '\ 4 '4:.‘11

Qentrad Aamist rav ve ¥ ntbua{ ai
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9 R : R Dated , Agartala fihe Sql Mayl ’7007
e L - . : .gmr\{\ :
!_‘ . - . f‘ M T
%
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PG

"[‘O t‘é‘ s '
) ‘ _ A :z'mtﬁa
\/‘T{E,\ccutl&e Engineer, R"W )

| I.;W&haﬂ b«nah
Resource Division, | B G
- Panchamuykh, A{,'llldla

I»ii‘dij\ 1\; ,I ‘l. “ e ", ol ' - o :

T e e R

o

TN

SuR— Rcléas_e oif‘Sri»Pljadip Kr. Paul, D.A. (on deputation). ‘ , O

AT

TSRO R

'I am dncclcd o refer to this offic
it

¢ Jetter No, F.6E-19/PEO(S) dated

-2?/1 1/7004 on lhc subject mcntmncd above and to request to you release of: Sri

'Prddlp Kr.-Paul , Divisional /\ccomnl ant

{ on deputation ) nnmcdxate/wlth the,

3
49
_ ~ direction to report to his parent department. ) 1
. \\ ' ' i
(Yours faithfully) ¥
(B}‘U as) ‘ i
"1 HTRE

Engineering Officer .' - :
To Chicf Engineer PWD(R&B)

’
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- No.F.6E-19/PEOQ/S.
...« GOVERNMENT OF TRIPURA
50 PUBLIC WORKS DEPARTMENT

|

Dated, Ag,artala‘thq%gth June 5007’ P, w'

MEMORANDUM

YnTgTet = "r*‘v’ri’;' ‘
G

_—
wesave lhnbupgg |

LTANG
‘,1

K

Ll uenoh - ‘

It is very much painful 1o remind the concerned head of Office

dequestmg for implementation of the order of transfer specifically in respect of Sri

- Pr adlp K1 Paul D.A. (on deputation). The response of the respective head of Office

is not up to the mark and even his trend of un- willingness in carrying out the

instruction of the hlgher authority made him liable for dis-satisfaction of the authority.

~In viesHf the above, it is presumed that the concerned head of Office

will realize the gravity of the situation and extend his Co-operation without any

further delay to releasc the transferee on or hefore 28™ June.2007 and intimate the

: {
same to this Oftice.
' (B.P.Das ) .
po Deputy Secrétary,PWD(R& B)
L ' Agartala, Tripura.
. ¢
To

). The Chief Engineer, W.R. Kunjaban, Agartala.

2);‘ The Superintending Engineer, W K. Circle No.1, Kunjaban, Agartala.

\/ﬂﬁ/ The Executive Engineer, Resource Division, Panchamukh.

¢
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